HARYANA VIDHAN SABHA

RESUME

OF

BUSINESS TRANSACTED

BY THE

FOURTEENTH HARYANA VIDHAN SABHA

DURING

THE TENTH (AUGUST) SESSION, 2022

WITH

APPENDIX CONTAINING DAILY BULLETINS

HARYANA VIDHAN SABHA SECRETARIAT
CHANDIGARH

AUGUST, 2022



PREFACE

The following pages contained Resume of Business transacted by the
Fourteenth Vidhan Sabha during its Tenth Session held from 8" August,2022 to
10" August, 2022 together with the Bulletin issued after the adjournment of each
sitting of the Sabha.

It is hoped that the publication would be found useful by the Members
and others who may wish to know in detail the work done on each day by the

Vidhan Sabha on the above said dates.

Any suggestion for the further improvement of this publication in future

would be welcomed.

Chandigarh
28.11.2022 Secretary.
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STATEMENT REGARDING COUNCIL OF MINISTERS ETC.
(As on 10" August, 2022)

SPEAKER

Shri Gian Chand Gupta
DEPUTY SPEAKER

Shri Ranbir Gangwa
CHIEF MINISTER

Shri Manohar Lal
DEPUTY CHIEF MINISTER

Shri Dushyant Chautala

MINISTERS

Shri Anil Vij, Home Minister

Shri Kanwar Pal, Education Minister

Pandit Mool Chand Sharma, Transport Minister

Shri Ranjit Singh, Power Minister

Shri Jai Parkash Dalal, Agriculture Minister

Dr. Banwari Lal, Cooperation Minister

Dr. Kamal Gupta, Urban Local Bodies Minister

Shri Davender Singh Babli, Development & Panchayats Minister

ONoakrwdE

MINISTERS OF STATE
1. Dr. Om Prakash Yadav, Minister of State for Social Justice & Empowerment
2. Smt. Kamlesh Dhanda, Minister of State for Women & Child Development
3. Shri Anoop Dhanak, Minister of State for Labour & Employment
4. Sardar Sandeep Singh, Minister of State for Sports & Youth Affairs

SECRETARY TO LEGISLATURE

Shri R.K. Nandal



STATEMENT REGARDING PARTY POSITION IN HARYANA VIDHAN SABHA

AS ON 10 AUGUST, 2022.

1. Hon’ble Speaker 01
2. Bharatiya Janata Party 39
3. Indian National Congress Party 30
4. Jannayak Janta Party 10
5. Indian National Lok Dal 01
6. Haryana Lokhit Party 01
7. Independent 07
8. Vacant 01

Total 90




SUMMONING, SITTINGS AND PROROGATION OF THE HARYANA
VIDHAN SABHA

The Fourteenth Haryana Vidhan Sabha was summoned to meet for its Tenth
Session in the Hall of Haryana Vidhan Sabha, Vidhan Bhawan, Chandigarh, on the
8" August, 2022, by an order of the Governor dated the 22" July, 2022 and
continued to meet till the 10" August, 2022 when it was adjourned sine-die. It was

later prorogued by an order of the Governor dated the 14" August, 2022.

During the Session, the Sabha held 3 sittings, as may be seen from the

programme observed.




PROGRAMME OBSERVED BY FOURTEENTH HARYANA VIDHAN SABHA
DURING ITS TENTH SESSION HELD FROM 8™ AUGUST, 2022 TO 10™

AUGUST, 2022.
Dated

8" August, 2022
(2:00 P.M. t0 06.02 P.M.)

9th August, 2022
(11:00 A.M. to 5:00 P.M.)

10t August, 2022
(11:00 A.M. t0 6:23 P.M.)

Programme

=

Obituary References

(For details see under the heading ‘References’).

2. Presentation and adoption of the First Report of the Business Advisory
Committee.

3. Presentation of Report of the Rules Committee.

4. Presentation of Reports of the Select Committee on
(i) The Haryana Municipal (Amendment) Bill, 2022.
(if) The Haryana Municipal Corporation (Amendment) Bill, 2022.

5. Presentation of Supplementary Estimates (First Instalment) for the year 2022-
2023.

6. Presentation of Report of the Committee on Estimates.

7. Discussion and voting on the Demands for Supplementary Estimates for the
year 2022-2023 (First Instalment).

8. OFFICIAL RESOLUTION

Regarding to withdraw the Haryana Control of Organised Crime Bill, 2020

(Carried)

(For text of the Resolution/Details see heading ‘Resolution’)
9. LEGISLATIVE BUSINESS.
Bills to be Introduced
The Code of Criminal Procedure (Haryana Amendment) Bill, 2022.

1. LEGISLATIVE BUSINESS

Bills to be Introduced

0] The Haryana Goods and Services Tax (Amendment) Bill, 2022.

(i) The Haryana Water Resources (Conservation, Regulation and
Management) Authority (Second Amendment) Bill, 2022.

(iii) The Haryana Municipal (Amendment) Bill, 2022.

(iv) The Haryana Municipal Corporation (Amendment) Bill, 2022.

Bill for consideration and passing
The Code of Criminal Procedure (Haryana Amendment) Bill, 2022

Bills for Introduction, consideration and passing
The Haryana Appropriation (No. 3) Bill, 2022.

2. NON-OFFICIAL RESOLUTION

Regarding to seek share of affiliation of colleges in Punjab University,
Chandigarh and protect the interest of citizen and students of State and assure
the paying share of grant in Punjab University.

1. Motion under Rule 15 regarding exemption of the day’s proceedings from the
provisions of the Rule “Sittings of the Assembly”, indefinitely.
(Carried)
2. Motion under Rule 16 regarding adjournment of the Assembly Sine-die.
(Carried).
3. Presentation of Reports of the Committee on Public Accounts
(i) Eighty Third Report of the Committee on Public Accounts for the year 2022-
2023 on Reports of the Comptroller and Auditor General of India on
Compliance of Social, General and Economics Sectors and State Finances for
the year ended 31% March, 2020
(ii) Eighty Fourth Report of the Committee on Public Accounts for the year 2022-
2023 on Report of the Comptroller and Auditor General of India on Revenue
Sector for the year ended 31% March, 2018.
3. LEGISLATIVE BUSINESS.
n Bills for consideration and passing
(i) The Haryana Goods and Services Tax (Amendment) Bill, 2022
(i) The Haryana Water Resources (Conservation, Regulation and
Management) Authority (Second Amendment) Bill, 2022.
(iif) The Haryana Municipal Corporation (Amendment) Bill, 2022.
(iv) The Haryana Municipal (Amendment) Bill, 2022.
) Bill for Introduction, Consideration and passing
The Haryana Police (Amendment) Bill, 2022.
(referred to the Select Committee for consideration)
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COMMITTEES

(1) BUSINESS ADVISORY COMMITTEE

[Nominated on the 10t January, 2020 under Rule 33 (1) and (3)]

Shri Gian Chand Gupta, Hon’ble Speaker Ex-officio Chairperson
Shri Manohar Lal, Hon’ble Chief Minister Member
Shri Anil Vij, Hon’ble Home Minister Member
Shri Kanwar Pal, Hon’ble Parliamentary Affairs Minister Member
Shri Bhupinder Singh Hooda, Hon’ble Leader of Opposition Member

Shri Ranbir Gangwa, Hon’ble Deputy Speaker Member




(i) COMMITTEE ON PUBLIC ACCOUNTS

The Hon’ble Speaker having been authorized by a motion moved and passed by the
Haryana Vidhan Sabha in its sitting held on 04™" March, 2022 to nominate the members of the
Committee on Public Accounts for the year 2022-2023, has nominated the following Chairper-
son/Members on 20" April, 2022 to serve on the Committee on Public Accounts: -

1.

2.

Shri Varun Chaudhary, M.L.A.

Shri Abhe Singh Yadav, M.L.A.

Shri Subhash Sudha, M.L.A.
Shri Narender Gupta, M.L.A.
Smt. Nirmal Rani, M.L.A.
Shri Amit Sihag, M.L.A.

Smt. Shailly, M.L.A.

Shri Jogi Ram Sihag, M.L.A.

Shri Randhir Singh Gollen, M.L.A.

Chairperson

Member

Member

Member
Member
Member
Member
Member

Member

*Shri Subhash Sudha, M.L.A. submitted his resignation from the

membership of the Committee on Public Accounts on dated 13 July, 2022 and
the same has been accepted by the Hon’ble Speaker w.e.f. 13" July, 2022.
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(i) COMMITTEE ON ESTIMATES

The following Chairperson/Members have been nominated by the Hon’ble Speaker on 20" April,
2022 to serve on the Committee on Estimates for the year 2022-2023 under Rule 233(2) of the
Rules of Procedure and Conduct of Business in Haryana Legislative Assembly: -

1. Shri Harvinder kalyan, MLA Chairperson
2. Rao Dan Singh, MLA Member
3. Shri Jaiveer Singh, MLA. Member
4. Shri Gopal Kanda, MLA Member
*B. Shri Lakshman Napa, MLA Member
6. Shri Parmod Kumar Vij, MLA Member
7. Shri Rajesh Nagar, MLA Member
8.  Shri Mewa Singh, MLA Member
9.  Shri Balraj Kundu, MLA Member
**10.  Shri Subhash Sudha, MLA Member

* Sh. Lakshman Napa, MLA has resigned from the membership of the Committee on

Estimates of Haryana Vidhan Sabha on 28.06.2022 and his resignation was accepted by the
Hon’ble Speaker w.e.f 28" June, 2022.

*% Sh. Subhash Sudha, MLA has been nominated as a member to serve on the Committee on
Estimates w.e.f. 13" July, 2022 for the remaining period of the year 2022-23.




The Hon’ble Speaker, Haryana Vidhan Sabha has been authorized by a motion moved and
passed by Haryana Vidhan Sabha in its sitting held on 04" March,2022 to nominate the Members of
the Committee on Public Undertakings for the year 2022-2023 under Rule 235 of the Rules of
Procedure and Conduct of Business in the Haryana Legislative Assembly. The Hon'ble Speaker has

nominated the following Chairperson/Members on 20" April, 2022 to serve on the Committee on

11

(iv) COMMITTEE ON PUBLIC UNDERTAKINGS

Public Undertakings.

1.

© N o g B~ DN

9.
**10.

Shri Aseem Goel, M.L.A.

Dr. Raghuvir Singh Kadian, M.L.A.
Shri Dura Ram, M.L.A.

Shri Pardeep Chaudhary, M.L.A.
Dr. Krishan Lal Middha, M.L.A.
Shri Mohan Lal Badoli, M.L.A.
Shri Sita Ram, M.L.A.

Shri Chiranjeev Rao, M.L.A.

Shri Kuldeep Vats, M.L.A.

Shri Neeraj Sharma, M.L.A.

Chairperson
Member
Member
Member
Member
Member
Member
Member
Member
Member

* Dr. Raghuvir Singh Kadian, M.L.A. has resigned from the membership of the Committee
on Public Undertakings of Haryana Vidhan Sabha on 04" May ,2022 and his resignation has

been accepted by the Hon’ble Speaker w.e.f. 05" May, 2022.

** Shri Neeraj Sharma, MLA as member to serve on the Committee on Public Undertakings

w.e.f. 10" May,2022 for the remaining period of the year 2022-23.
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V) RULES COMMITTEE
(Nominated on the 20" April, 2022)

1. Shri Gian Chand Gupta, Hon’ble Speaker Ex-Officio Chairperson
2. Shri Bhupinder Singh Hooda, M.L.A. Member
3. Smt. Kiran Choudhry, M.L.A. Member
4. Shri Ghanshyam Dass Arora, M.L.A. Member
5. Dr. Abhe Singh Yadav, M.L.A. Member
6. Shri Bharat Bhushan Batra, M.L.A. Member
7. Smt. Naina Singh Chautala, M.L.A. Member
8. Shri Sudhir Kumar Singla, M.L.A. Member

The Committee was constituted vide Haryana Vidhan Sabha Secretariat Notification No.
HVS-LA-83/2022/38, dated the 20™" April, 2022.
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The Chairperson (Shri Ranbir Singh Gangwa, Deputy Speaker)
presented the Reports of the Select Committee on the Haryana
Municipal (Amendment) Bill, 2022 and the Haryana Municipal

Corporation (Amendment) Bill, 2022 on 08.08.2022.



14

SELECT COMMITTEE ON “(DTHE HARYANA MUNICIPAL (AMEND-
MENT) BILL, 2022 AND (II) THE HARYANA MUNICIPAL CORPORA-
TION (AMENDMENT) BILL, 2022”.

[The Committee was constituted w.e.f. 04.04.2022 vide Haryana Vidhan Sabha
Secretariat Notification No.HVS-LA-79/2022/32 dated Chandigarh, the 4™ April,
2022.]

1. Shri Ranbir Gangwa, Hon’ble Deputy Speaker Chairperson
2. Dr. Kamal Gupta, Urban Local Bodies Minister Member
(Minister-in-charge of the Bills)
3. Shri Aseem Goel, M.L.A. Member
4. Shri Ghanshyam Dass Arora, M.L.A. Member
5. Shri Parmod Kumar Vij, M.L.A. Member
6. Shri Sudhir Kumar Singla, M.L.A. Member
7. Shri Bharat Bhushan Batra, M.L.A Member
8. Shri Neeraj Sharma, M.L.A. Member
9. Shri Surender Panwar, M.L.A. Member
10. Shri Ishwar Singh, M.L.A. Member

11. Shri Nayan Pal Rawat, M.L.A. Member
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(vi) COMMITTEE ON GOVERNMENT ASSURANCES

Nominated by the Hon’ble Speaker on 20" April, 2022 under Rule 244 (1) for the
year 2022-2023.

1. Shri Bharat Bhushan Batra, M.L.A. Chairperson
2. Shri Abhay Singh Chautala, M.L.A. Member
3. Shri Rajinder Singh Joon, M.L.A. Member
4, Shri Dura Ram, M.L.A. Member
5. Shri Mahipal Dhanda, M.L.A. Member
6. Shri Aftab Ahmed, M.L.A. Member
7. Shri Sita Ram Yadav, M.L.A. Member
8. Shri Subhash Gangoli, M.L.A. Member
9. Shri Amarjeet Dhanda, M.L.A. Member
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(Vi)(a) THE COMMITTEE CONSTITUTED TO CONDUCT INQUIRY INTO
THE MATTER OF ALLEGED SCAM IN THE

ALLOTMENT OF FADS (VENDORS) IN DABUA VEGETABLE
MARKET, FARIDABAD.

Nominated by the Hon’ble Speaker on 30" June, 2021.

*1. Shri. Ghanshyam Dass Arora, M.L.A. Convener
2. Smt. Geeta Bhukkal, M.L.A. Member

3. Shri Deepak Mangla, M.L.A. Member
**4, Shri Narender Gupta, M.L.A. Member

* Shri Ghanshyam Dass Arora, MLA, a Member of the Committee was
nominated by the Hon’ble Speaker as Convener of the Committee w.e.f
31.05.2022.

** Shri Narender Gupta, MLA was nominated by the Hon’ble Speaker as
Member to serve on the Committee Constituted to Conduct inquiry into the
matter of alleged scam in the allotment of Fads (Vendors) in Dabua
Vegetable Market, Faridabad w.e.f. 31.05.2022.
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(vii COMMITTEE ON SUBORDINATE LEGISLATION

[The Committee was constituted w.e.f. 20.04.2022 vide Haryana Vidhan Sabha
Secretariat Notification No. HVS-SLC-1/2022-23/39, dated 20" April, 2022]

1. Shri Ram Niwas, MLA Chairperson
2. Shri Jagbir Singh Malik, MLA Member
3. Shri Jaiveer Singh, MLA Member
4. Shri Bishamber Singh, MLA Member
5. *Shri Sanjay Singh, MLA Member
6. Shri Ram Kumar Kashyap, MLA Member
7. Shri Amit Sihag, MLA Member
8. Shri Balbir Singh, MLA Member
9. **Shri Indu Raj, MLA Member
10. Advocate General, Haryana Member

Special Invitee

***Shri Laxman Singh Yadav, MLA

*Shri Sanjay Singh, M.L.A. resigned from the membership of the Committee w.e.f.
10.05.2022 vide Notification No. HVS-SLC-1/2022-23/53, dated 11.05.2022.

**Shri Indu Raj, M.L.A. nominated as member of the Committee dated 11.05.2022, vide Noti-
fication No. HVS-SLC-1/2022-23/54, dated 11.05.2022.

**Shri Laxman Singh Yadav, M.L.A. nominated as special invitee of the Committee dated
11.07.2022, vide Notification No. HVS-SLC-1/2022-23/60, dated 11.07.2022.
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(viii) HOUSE COMMITTEE

(Nominated on 20" April, 2022 for the year 2022-2023 under Rule 265)

Shri Ranbir Gangwa, Hon’ble Deputy Speaker Ex-Officio Chairperson

Mohd. Ilyas, MLA Member
Shri Ram Kumar Gautam, MLA Member
Shri Deepak Mangla, MLA Member

Shri Randhir Singh Gollen, MLA Member
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(ix) COMMITTEE ON THE WELFARE OF SCHEDULED CASTES,
SCHEDULED TRIBES AND BACKWARD CLASSES.

(Nominated on 20" April, 2022)

The Hon’ble Speaker, having been authorized by a motion moved and passed
by the Haryana Vidhan Sabha in its sitting held on 4™ March, 2022 to nominate members
of the Committee on the Welfare of Scheduled Castes, Scheduled Tribes and Backward
Classes for the year 2022-2023, has nominated the following as Chairperson and
Members on 20" April, 2022 under Rule 266 of the Rules of Procedure and Conduct of
Business in Haryana Legislative Assembly (amended upto date) to serve on the said
Committee for the year 2022-2023:-

1. Shri Ishwar Singh, M.L.A. Chairperson
2. Shri Lakshman Napa, M.L.A. Member
3. Shri Rajesh Nagar, M.L.A. Member
4. Shri Satya Parkash, M.L.A. Member
5. Smt. Renu Bala, M.L.A. Member
6. Shri Shishpal Singh, M.L.A. Member
7. Shri Chiranjeev Rao, M.L.A. Member
8. Shri Ram Karan, M.L.A. Member
9. Shri Dharam Pal Gonder, M.L.A. Member

The Committee was constituted w.e.f 20" April, 2022 vide Haryana Vidhan
Sabha, Secretariat's Notification No. HVS.Wel.SC, ST&BC/1/2022-2023/41, dated
20" April, 2022.
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(X) COMMITTEE OF PRIVILEGE

The following Chairperson/Members have been nominated by the Hon’ble Speaker on
20" April, 2022 to serve on the Committee of Privileges under Rule 286(1) of the Rules of procedure and

Conduct of Business in Haryana Legislative Assembly: -

1. Shri Sudhir Singla, M.L.A. Chairperson

2. Smt. Kiran Choudhary, M.L.A. Member

3. Shri Harvinder Kalyan, M.L.A. Member
x4, Shri Aseem Goel, M.L.A. Member

5. Shri Mohan Lal Badoli, M.L.A. Member
* 6. Shri Satya Parkash., M.L.A. Member

7. Shri Varun Chaudhary, M.L.A. Member

8. Shri Amarjeet Dhanda, M.L.A. Member
*xxQ, Shri Vinod Bhayana, M.L.A. Member
**x 10. Shri Kuldeep Vats, M.L.A. Member

* Shri Satya Parkash, MLA Member of the Committee of Privileges has resigned w.e.f.

27" April, 2022.

** Shri Aseem Goel, MLA Member of the Committee of Privileges has resigned w.e.f.
19" July, 2022.

fale Shri Vinod Bhayana, MLA and Shri Kuldeep Vats, MLA has been nominated as Member
of the Committee of Privileges w.e.f. 09" August, 2022.
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(X) (8) COMMITTEE OF VIOLATION OF PROTOCOL NORMS AND CONTEMPTUOUS
BEHAVIOUR OF GOVERNMENT OFFICERS WITH MEMBERS OF HARYANA VI-
DHAN SABHA.,

The following Chairperson/Members have been nominated by the

Hon’ble Speaker on 22" June, 2022 to serve on the Committee of Violation of

Protocol Norms and Contemptuous Behaviour of Government Officers with Mem-

bers of Haryana Vidhan Sabha under Rule 204 of the Rules of Procedure and Con-

duct of Business in Haryana Legislative Assembly: -

1.

© N o 00k~ WD

Shri Aseem Goel, M.L.A.

Shri Bharat Bhushan Batra, M.L.A.
Shri Parmod Kumar Vij, M.L.A
Shri Mohan Lal Badoli, M.L.A.
Shri Jogi Ram Sihag, M.L.A.

Shri Narender Gupta, M.L.A.

Shri Nayan Pal Rawat, M.L.A.
Smt. Renu Bala, M.L.A.

Chairperson
Member
Member
Member
Member
Member
Member

Member
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(XI) COMMITTEE ON PETITIONS

The Hon’ble Speaker, Haryana Vidhan Sabha has been pleased to nominate the
following Chairperson/Members to serve on the Committee on Petitions for the year
2022-23 under Rule 268 of the Rules of Procedure and Conduct of Business in the
Haryana Legislative Assembly vide his orders dated 20" April, 2022.

1. Shri Ghanshyam Dass Arora, MLA Chairperson
2. Shri Jagbir Singh Malik, MLA Member

3. Smt. Geeta Bhukkal, MLA Member

4. Smt Shakuntla Khatak, MLA Member

5. Shri Leela Ram, MLA Member

6. Shri Laxman Singh Yadav, MLA Member

7. Shri Sanjay Singh, MLA Member

8. Shri Ram Niwas, MLA Member

Q. Shri Sombir Sangwan, MLA Member
*10. Shri Ram Kumar Kashyap, MLA Special Invitee

*Shri Ram Kumar Kashyap, MLA was nominated as a Special Invitee, vide
notification No. HVS/Petitions/1/2022-23/55, 11" May, 2022.
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(xii) COMMITTEE ON LOCAL BODIES & PANCHAYATI RAJ INSTITUTIONS

(Nominated on 20" April, 2022)
The following Chairperson/Members have been nominated by the Hon’ble
Speaker w.e.f. on 20" April, 2022 to serve on the Committee on Local Bodies & Panchayati Raj
Institutions for the year 2022-2023 under Rule 272 (1) of the Rules of Procedure and Conduct of
Business in Haryana Legislative Assembly: -
Chairperson
1. Shri Narender Gupta, M.L.A.

Members

2 *Dr. Raghuvir Singh Kadian, M.L.A.
3 Shri Ghanshyam Saraf, M.L.A.

4 Shri Bishan Lal Saini, M.L.A.

5. Smt.Seema Trikha, M.L.A.

6. Shri Bishamber Singh M.L.A.

7 Shri Neeraj Sharma, M.L.A.

8 Shri Surender Panwar, M.L.A.

9 Shri Rakesh Daultabad, M.L.A.

0. **Shri Dura Ram, M.L.A.

1

10.
1 **Shri Mamman Khan, M.L.A.

*. Dr. Raghuvir Singh Kadian, M.L.A., has resigned from the Membership of the
Committee on Local Bodies and Panchayati Raj Institutions on 04" May, 2022 and his resigna-
tion has been accepted by the Hon’ble Speaker w.e.f. 05" May, 2022 vide Notification No.
HVS/LB/PRIC-1/2022-2023/48, dated 05" May, 2022.

**Shri Dura Ram, M.L.A. as Member and Shri Mamman Khan, M.L.A as Special
Invitee were nominated w.e.f. 11" May, 2022 for the remaining period of the year 2022-23 vide
Notification No. HVS/LB/PRIC-1/2022-2023/56, dated 11" May, 2022.
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(X111) Subject Committee on Public Health, Irrigation, Power and

Public Works (Buildings & Roads)

(Nominated on 20t April, 2022)
The following Chairperson/Members have been nominated by the Hon’ble
Speaker on 20" April, 2022 to serve on the Subject Committee on Public Health, Irrigation,
Power and Public Works (Buildings & Roads) for the year 2022-2023 under Rule 274 (1) of the

Rules of Procedure and Conduct of Business in Haryana Legislative Assembly: -

1. Shri Deepak Mangla, M.L.A. Chairperson

2. Shri Vinod Bhayana, M.L.A. Member

3. Shri Lila Ram, M.L.A. Member

4. Ch. Aftab Ahmed, M.L.A. Member

5. Shri Dharam Singh Chokker, M.L.A. Member

6. Dr. Krishan Lal Middha, M.L.A. Member

7. Shri Praveen Dagar, M.L.A. Member

8. Ch. Mamman Khan, M.L.A. Member

9. Shri Shamsher Singh Gogi, M.L.A. Member

10. *Shri Sanjay Singh, M.L.A. Special Invitee
11. *Shri Satya Prakash Jrawta, M.L.A. Special Invitee

* Shri Sanjay Singh, M.L.A., & Shri Satya Prakash Jrawta, M.L.A. were
nominated as Special Invitees to serve on the Subject Committee on Public Health,
Irrigation, Power and Public Works (Buildings & Roads) by the Hon’ble Speaker w.e.f.
11.05.2022 vide notification No. PHIP&PW (B&R) C-1/2022-2023/52, dated 111" May, 2022
for the remaining period of the year 2022-23.
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(X1v)  The Subject Committee on Education, Technical Education,Vocational

Education, Medical Education and Health Services

The Hon’ble Speaker, Haryana Vidhan Sabha has been pleased to
nominate the following Members to serve on the Subject Committee on Education,
Technical Education, Vocational Education, Medical Education and Health
Services for the period of the year 2022-2023 under Rule 279-A of the amended
Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly
vide Notification no. HVS/E&H/1/2021-2022/45 orders dated 20" April, 2022.

1 Smt. Seema Trikha, MLA Chairperson

2 Shri Jagdish Nayar, MLA Member

3. Smt. Naina Singh Chautala, MLA Member

4 Smt. Nirmal Rani, MLA Member

5. Shri Shamsher Singh Gogi, MLA Member

6.  Smt. Shailly, MLA Member

7 Shri Shishpal Singh MLA Member

8.  Shri Nayan Pal Rawat, MLA Member

9 Shri Indu Raj, MLA Member
*10. Mohd. llyas, MLA Special Invitee

*Vide Notification No. HVS/E&H/1/2021-2022/51 dated 30th June, 2022,
Hon’ble Speaker has pleased to nominate Mohd. Ilyas, MLA as Special Invitee to
serve the Subject Committee on Education, Technical Education, Vocational
Education, Medical Education and Health Services for the remaining period of the
year 2022-2023.
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PANEL OF CHAIRPERSON

On the 26" July, 2022 the Hon’ble Speaker nominated the following
members on the Panel of Chairpersons for August Session, 2022 under Rule 13(1)
of the Rules of Procedure and Conduct of Business in the Haryana Legislative

Assembly: -

1. Shri Aseem Goel Naneola, MLA.
2. Smt. Seema Trikha, MLA.
3. Shri Jagbir Singh Malik, MLA.

4, Shri Randhir Singh Gollen, MLA.
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Resignation announcement by the Speaker

The Speaker announced that Under Rule 58 (2) of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly, Shri Kuldeep
Bishnoi, MLA had resigned from his seat in the Haryana Legislative Assembly on

03.08.2022 and the same had been accepted by him from the same date.
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L eave of Absence of Members announcement by the Speaker

(a)

(b)

(©)

(d)

(f)

The Speaker informed the House that he has received an
intimation through a letter from Shri Satya Prakash, MLA, in
which he has expressed his inability to attend the Haryana
Vidhan Sabha Session today i.e. 8" August, 2022, as he is in
abroad.

The Speaker informed the House that he has received an
intimation through a letter from Shri Sanjay Singh, MLA, in
which he has expressed his inability to attend the Haryana
Vidhan Sabha Session commencing from 8™ August, 2022, due
to his health reasons.

The Speaker informed the House that he has received an
intimation through a letter from Shri Harvinder Kalyan, MLA,
in which he has expressed his inability to attend the Haryana
Vidhan Sabha Session commencing from 8™ August, 2022, as
he is in abroad.

The Speaker informed the House that he has received an
intimation through an e-mail from Shri Parmod Kumar Vij,
MLA, in which he has expressed his inability to attend the
Haryana Vidhan Sabha Session today i.e. 10" August, 2022 due
to family function.

The Speaker informed the House that he has received an
intimation through an e-mail Shri Balraj Kundu, MLA, in which
he has expressed his inability to attend the Haryana Vidhan
Sabha Session today i.e. 10" August, 2022 due to domestic
affairs and personal reasons.

The Speaker informed the House that he has received an
intimation through an e-mail from Shri Pardeep Chaudhary,
MLA, in which he has expressed his inability to attend the
Haryana Vidhan Sabha Session today i.e. 10" August, 2022 due

to his personal reasons.
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REFERENCES

References to the deaths of late :-
Dr. Krishna Pandit, former Parliamentary Secretary of Haryana.

Chaudhary Hari Chand Hooda, former Member of Haryana Legislative Assembly.
Dr. Ram Kuwar Saini, former Member of Haryana Legislative Assembly.

1.

2.

3

4. Martyrs of Haryana.
5 Shri Surender Singh, Deputy Superintendent of Police.
6

Others.

were made on the 8" August, 2022, by the Chief Minister and spoke.

Shri Bhupinder Singh Hooda, Leader of opposition spoke.

The Speaker also associated himself with the sentiments expressed in the House,
and spoke.

It was decided to send messages of condolence to the bereaved families.

The House stood in silence for two minutes as a mark of respect to the memory of
the deceased.

Message of condolence and sympathy on behalf of the Vidhan Sabha were sent as

under:-
Sr.No. Name of Deceased Name of the Person/Authority to whom
message of condolence was sent.
1. Dr. Krishna Pandit, Dr. Sandeep Sharma,
former Parliamentary Secretary of S/o Late Dr. Krishna Pandit,
Haryana former Parliamentary Secretary of Haryana,
Lal Maternity & General Hospital,
Near ITI, Yamunanagar.
2. Chaudhary Hari Chand Hooda, Shri Ram Niwas Hooda (Advocate),
former Member of Haryana Legislative  S/o Late Chaudhary Hari Chand Hooda,
Assembly former Member of Haryana Legislative
Assembly,
H.No. 1/29, Chankyapuri, Rohtak.
3. Dr. Ram Kuwar Saini, Smt. Geeta Devi,
former Member of Haryana Legislative ~ W/o Late Dr. Ram Kuwar Saini,
Assembly former Member of Haryana Legislative
Assembly,
H.No. 373/20, Anandpura (Chamanpura),
Rohtak.
4. Martyrs of Haryana
0] Subedar Sanjay Singh, Smt. Vinita Devi,
Village Kheri Talwana, W/o Late Subedar Sanjay Singh,
District Mahendragarh Village Kheri Talwana,
District Mahendragarh.
(i) Subedar Preetpal Singh, Sh. Abhishek Raghav,
Village Kherla, District Gurugram S/o Late Subedar Preetpal Singh,
Village Kherla, District Gurugram.
(iii) Sub Inspector Rajkumar Yadav, Smt. Raj Bala Yadav,
Village Missri, District Charkhi Dadri W/o Late Sub Inspector Rajkumar Yadav,
Village Missri, District Charkhi Dadri.
(iv) Sub Inspector Joginder Singh, Smt. Aruna Kumari,
Village Chhara, District Jhajjar W/o Late Sub Inspector Joginder Singh,

Village Chhara, District Jhajjar.



Sr. No.

(v)

(vi)

(vii)

(viii)

(ix)

()

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)

(xix)
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Name of Deceased

Sub Inspector Vikram Singh,
Village Tosham, District Bhiwani

Sub Inspector Ajaz Khan,
Village Chharora, District Nuh

Assistant Sub Inspector Shivpal Singh,
Village Paiga, District Mahendragarh

Assistant Sub Inspector Om Parkash,
Village Putthi Mangalkhan,
District Hisar

Havildar Suresh Kumatr,

Village Palda, District Jhajjar

Havildar Surender Kumar,
Village Jewali, District Charkhi Dadri

Havildar Sriom Gautam,
Village Mehrana,
District Charkhi Dadri

Havildar Vikram Singh,
Village Berla, District Charkhi
Dadri

Havildar Devender Kumar,
Village Dohar Khurd,
District Mahendragarh

Havildar Bir Singh,
Village Bawana, District Mahendragarh

Rifleman Surender Singh Bura,
Village Ghirai, District Hisar

Sergeant Mahesh Chander,
Bahadurgarh, District Jhajjar

Naik Manoj Kumatrr,
Village Naurangabas Jattan,
District Charkhi Dadri

Lance Naik Rohit Rao,
Village Khatod,
District Mahendragarh

Lance Naik Nishan Singh,
Village Bhavdin, District Sirsa

Name of the Person/Authority to whom
message of condolence was sent.

Smt. Parveen Bala,
W/o Late Sub Inspector Vikram Singh,
Village Tosham, District Bhiwani.

Smt. Sameena,
W/o Late Sub Inspector Ajaz Khan,
Village Chharora, District Nuh.

Smt. Shakuntla,

W/o Late Assistant Sub Inspector Shivpal
Singh,

Village Paiga, District Mahendragarh.

Smt. Sunita,

W/o Late Assistant Sub Inspector Om
Parkash,

Village Putthi Mangalkhan, District Hisar.

Smt. Suman Devi,

W/o Late Havildar Suresh Kumar,
Village Palda, District Jhajjar.

Smt. Naseeb Kaur,

W/o Late Havildar Surender Kumar,
Village Jewali, District Charkhi Dadri.

Smt. Kavita,
W/o Late Havildar Sriom Gautam,
Village Mehrana, District Charkhi Dadri.

Smt. Rama Devi,
W/o Late Havildar Vikram Singh,
Village Berla, District Charkhi Dadri.

Smt. Suman,

W/o Late Havildar Devender Kumar,
Village Dohar Khurd,

District Mahendragarh.

Smt. Sushila Devi,
W/o Late Havildar Bir Singh,
Village Bawana, District Mahendragarh.

Smt. Santosh,
W/o Late Rifleman Surender Singh Bura,
Village Ghirai, District Hisar.

Smt. Sarita,

W/o Late Sergeant Mahesh Chander,
H.No.7/223, Shastri Nagar Line Par,
Bahadurgarh, District Jhajjar.

Smt. Usha Rani,

W/o Late Naik Manoj Kumar,
Village Naurangabas Jattan,
District Charkhi Dadri.

Shri Attar Singh,
F/o Late Lance Naik Rohit Rao,
Village Khatod, District Mahendragarh.

Smt. Ramandeep Kaur,
W/o Late Lance Naik Nishan Singh,
Village Bhavdin, District Sirsa.



Sr. No.

(xx)

(xxi)

(xxii)

(i)

(i)

(iii)

(iv)
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Name of Deceased

Aircraftman Ankit Yadav,
Village Khampura,
District Mahendragarh

Sepoy Surender,
Village Balana, District

Mahendragarh

Sepoy Sachin,
Village Dhanunda,
District Mahendragarh

Surender Singh,

Deputy Superintendent of Police

Common

Shri Bhagwan Dass

Smt. Geeta Devi

Shri Ashok Kumar

Shri Suresh Yadav

Name of the Person/Authority to whom
message of condolence was sent.

Shri Radhey Shyam,

F/o Late Aircraftman Ankit Yadav,
Village Khampura,

District Mahendragarh.

Smt. Suman Devi,

W/o Late Sepoy Surender,

Village Balana, District Mahendragarh.

Smt. Preeti,
W/o Late Sepoy Sachin,
Village Dhanunda, District Mahendragarh.

Smt. Kaushalya Devi,

W/o Late Shri Surender Singh,
Deputy Superintendent of Police,
H.No. 713, Sector-4, Part-11,
Kurukshetra.

Shri Ranbir Gangwa,

Deputy Speaker of Haryana Vidhan Sabha,
Kothi No. 890, Raja Ram Gardern,

Kaimri Road, Hisar.

Shri Ram Kumar Gautam, MLA,
H.No. 1593, Sector-13, Hisar.

Shri Ghanshyam Saraf, MLA,
Bagh Kothi, Gali No. 3,
Loha Bajar, Bhiwani.

Shri Chiranjeev Rao, MLA,
H.No. 315-L, Model Town,
Rewari.
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FINANCIAL BUSINESS

l. THE SUPPLEMENTARY ESTIMATES FOR THE YEAR 2022-2023

(FIRST INSTALMENT)

The Supplementary Estimates for the year 2022-2023 (First Instalment) were
presented by the Chief Minister to the Sabha on the 8" August, 2022 and voted on the same day
i.e. 8" August, 2022.

There were in all 14 Demands for Grants totalling a sum of ¥1976,08,85,000/-.

According to the previous practice and to save the time of the House, all the
Demands for Grants (No. 1 to 3, 5, 10 to 17, 19 and 20) on the order paper were deemed to have
been read and moved together in the House on the 8" August, 2022. The members were
requested to indicate the demands No. on which they wished to raise discussion while speaking.

No Member rose to speak.

Demand No. 1 to 3 were put together and carried.
Demand No. 5 was put and carried.
Demand No. 10 to 17 were put together and carried.

Demand No. 19 & 20 were put together and carried.

. THE HARYANA APPROPRIATION (NO. 3) BILL, 2022.
The Haryana Appropriation (No.3) Bill, 2022 (Bill No. 20-HLA of 2022) in
respect of the Supplementary Estimates for the year 2022-2023 (First Instalment) voted by the
Sabha on the 8" August, 2022 was introduced and considered on 9™ August, 2022.

There were 14 Demands in all totalling a sum of ¥1976,08,85,000/-.

The Bill was passed.
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LEGISLATION

The Sabha considered the Legislative Business on 08.08.2022,
09.08.2022 and 10.08.2022. The Sabha passed Six Bills including one
Appropriation Bill in respect of the Supplementary Estimates for the year 2022-

2023 (First Installment) (See Table).
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TABLE
Sr. No. Title of the Bill Bill No Minister for Date of Intro- Date of Considera- Number of Time taken | Amendment Amendment Amendment Total time Date of passing
Move Introduc- ducing tion Speeches in minutes | Proposed Carried Lost taken for
ing/ T 01 di'sposal .in
T-0- | T- O- 1 minutes (in-
Passing cludes the
T- O- | T- O- 1| time taken
for stating
the motion)
1. 2 3 4 5 6 7 8 9 10 11 12
1. The Haryana Goods | Bill No. | Deputy Chief 09.08.2022 10.08.2022 - - - - - - - - - - - - - 3 10.08.2022
& Services Tax 18-HLA | Minister
(Amendment) Bill, of 2022
2022
2. The Code of Bill No. | Home Minister 08.08.2022 09.08.2022 - - - - - - - - - - - - - 4 09.08.2022
Criminal Procedure | 19-HLA
(Haryana of 2022
Amendment) Bill,
2022
3. The Haryana Bill No. | Chief Minister 09.08.2022 09.08.2022 - - - - - - - - - - - - - 3 09.08.2022
Appropriation 20-HLA
(No.3) Bill, 2022. of 2022
4, The Haryana Water | Bill No. | Agriculture and | 09.08.2022 10.08.2022 4 2 - - - - - - - - - - - 7 10.08.2022
Resources 21-HLA | Farmers Wel-
(Conservation, of 2022 | fare Minister
Regulation and
Management)
Authority (Second
Amendment), Bill
2022
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The Haryana Bill No. | Local Bodies 09.08.2022 10.08.2022 7 14 10.08.2022
Municipal 22-HLA | Minister
Corporation of 2022
(Amendment) Bill
2022
The Haryana Bill No. | Local Bodies 09.08.2022 10.08.2022 - 3 10.08.2022
Municipal 23-HLA | Minister
(Amendment) Bill, of 2022
2022
The Haryana Police | Bill No. | Home Minister 10.08.2022 10.08.2022 5 13 Referred to the
(Amendment 24-HLA Select
Bill,2022 of 2022 Committee on
10.08.2022
T — Treasury
O- Opposition

|- Independent
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SYNOPSIS OF BILL PASSED BY THE HARYANA VIDHAN SABHA DURING
AUGUST SESSION, 2022.

1. The Haryana Goods and Services Tax (Amendment) Bill, 2022 (Bill No. 18-HLA of 2022)
(Introduced on 09.08.2022 and passed on 10.08.2022).
This Bill seeks to amend the principal Act to make the Haryana Goods and Services Tax
Act, 2017 on the lines of amendments carried out in the Central Goods and Services Tax Act,
2017 by Finance Act, 2022 (Central Act 6 of 2022). The amendments are being carried out
on the basis of recommendations made by the GST Council and since the GST Law is
implemented uniformly both by the Centre as well as the States, it is proposed to amend the
HGST Act, 2017 in line with the amendments already carried out by the Finance Act, 2022.

2. The Code of Criminal Procedure (Haryana Amendment) Bill, 2022 (Bill No. 19-HLA of
2022) (Introduced on 08.08.2022 and passed on 09.08.2022).

This Bill seeks to amend the principal Act with a view The ‘Code of Criminal Procedure
(Haryana Amendment) Bill, 2022’ relates to amendment in clause (b) of sub-section (4) of
section 306 of the Code of Criminal Procedure 1973 to make provisions regarding bail to the
approver.

3. The Haryana Appropriation (No.3) Bill, 2022 (Bill No. 20-HLA of 2022) (Introduced on
09.08.2022 and passed on 09.08.2022).
This Bill seeks to introduced in pursuance of articles 204 (1) and 205 of the Constitution of
India to provide for the appropriation out of the Consolidated Fund of the State of Haryana of
the sums required to meet the supplementary grants made by the Legislative Assembly for
expenditure for the financial year 2022-23.

4. The Haryana Water Resources (Conservation, Regulation and Management) Authority
(Second Amendment) Bill, 2022 (Bill No. 21-HLA of 2022) (Introduced on 09.08.2022
and passed on 10.08.2022).
This Bill seeks to amend the principal Act with a view to proposes to amend the Haryana
Water Resources (Conservation, Regulation and Management) Authority Act, 2020 as
amended up-to-date and to omit the following provision of sub-section 2 of Section 18 of the
Act:
(2) The Authority shall recommend to the Government retail rates of water for
individual household, industry or commercial establishment, supplied by con-
cerned entity.”.

5. The Haryana Municipal Corporation (Amendment) Bill, 2022. (Bill No. 22-HLA of 2022)
(Introduced on 09.08.2022 and passed on 10.08.2022).

This Bill seeks to amend the principal Act with a view that the Principal Accountant
General (Audit), Haryana in its Inspection Report dated 02.02.2022 has pointed out that
the procedure for distribution of Stamp Duty by Directorate of Urban Local Bodies to
Municipal Corporations and to Directorate is not proper as the stamp duty is to be
disbursed to the concerned Municipal Corporation only as per the provisions of the Act.
To remove this anomaly and to make these provisions consistent with the Government
notifications issued in this regard, amendment in clause (c) of sub-section (1) of section
87 of the Haryana Municipal Corporation Act, 1994 is made.

The provisions of trade/business license have been made in the Haryana Municipal
Corporation Act, 1994 on the pattern of Punjab Municipal Act, 1911. Municipality was
the only Regulatory Authority at that time but now many Regulatory Authorities are in
place such as Pollution Control Board, Industrial Safety & Health under the Factories
Act, 1948 etc. Inflammable articles are also regulated under separate statute by the
designated authority. As such, there is no justification to issue licences by the municipali-
ties for such type of businesses which are regulated by other statutory authorities.
Relevant Sections of the Haryana Municipal Corporation Act, 1994 provide the
provisions relating to obtaining trade/business licenses and renewal thereof on yearly
basis. Presently, Municipal Corporations have the powers to fix rates of license fees
after passing  resolutions in their respective House Meetings. This practice has created
anomalies in imposing trade license fees across the Municipal Corporations of the State
at variance with each other which is creating confusion among the public.
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It is inevitable to create uniformity in the trade license fees throughout all the
Municipal Corporations in the State and also ensure uniformity in the applicability of
trade licences by restricting it for the purposes which are specified by the Government
as being dangerous to life, health or property or likely to create a nuisance. This will be
helpful in easing business practices in urban areas by eliminating the multiplicity of
regulating authorities. Further, the provision for restriction on keeping and rearing of
animals or birds within the Municipal Corporation limits is being made. As such
amendments in sections 330, 331, 335 336 and 352 alongwith Second & Third Schedule
of the Haryana Municipal Corporation Act, 1994 are required. Hence, it is necessary to
carry out amendments in the Haryana Municipal Corporation Act, 1994 (Act No. 16 of
1994) by way of enacting the Haryana Municipal Corporation (Amendment) Bill, 2022.

6. The Haryana Municipal (Amendment) Bill, 2022. (Bill No. 23-HLA of 2022) (Introduced
on 09.08.2022 and passed on 10.08.2022).

This Bill seeks to amend the principal Act with a view that, It has been observed that the
area & population of most of the Municipal Councils of District Headquarter have
increased and accordingly the scope of work and monitoring/supervision thereof has also
increased manifold. As such there is need for entrusting the overall charge of such
Municipal Councils to a senior level officer who can handle/monitor the works of such
Municipal Councils efficiently and in a time bound manner. At present, Executive Officer
is the Head of Office in Municipal Council who is a junior cadre officer and it is difficult
for him to manage proper liaison with the senior officers of District Administration as well
as with the Government for disposal of municipal works in an efficient and time bound
manner, the Principal Accountant General (Audit), Haryana in its Inspection Report dated
02.02.2022 has pointed out that the procedure for distribution of Stamp Duty by
Directorate of Urban Local Bodies to Municipalities and to Directorate is not proper as the
stamp duty is to be disbursed to the concerned municipality only as per the provisions of
the Act.

To remove this anomaly and to make these provisions consistent with the Government
notifications issued in this regard, amendment in clause (c) of sub-section (1) of section 69
of the Haryana Municipal Act, 1973 is required.

It is inevitable to create uniformity in the trade license fees throughout all the Municipal
Councils & Municipal Committees in the State and also ensure uniformity in the
applicability of trade licenses by restricting it for the purposes which are specified by the
Government as being dangerous to life, health or property or likely to create a nuisance.
This will be helpful in easing business practices in urban areas by eliminating the
multiplicity of regulating authorities. Further, the provision for restriction on keeping and
rearing of animals or birds within the municipal limits is being made. As such amendments
in sections 128, 129 and 130 of the Haryana Municipal Act, 1973 are made.
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RESOLUTION
(i) OFFICIAL

Regarding to withdraw the Haryana Control of Organised Crime Bill, 2020.

The Home Minister moved the following Resolution on 8" August, 2022:-

“gfamn dnfeq smuy FEemr e, 2020, dnfsa oy e an v grr smufyes nfafafemt s
Tehl qT =107 o 3R | fued & fog famiy Susry s 3 sfamn foamasn s fais 06 Tawr,
2020 =1 uriea foram T em|

AR =, I fouas AT & TSI H, IR % Hiaae & dgess 200 # fg g
SUSHT shl ST H IAehT TEH(T o AT 3o TRT@ Seqa forarm 1|

HR Hfeh TsAUT |, IRA & Hiaaw & sgeee 201 % e, 3% g @, awa %
Tregufer st wenfd W i 2 SARIET @ T ol

R <o sfmm wnfeq sy e fadess, 2020 @1 9Ra % Tgafd i geatd & g,
% AT, WRA 9GRSl AT 7T oMl T8 HeAATerd, A TR G101 SHATON Eifed sTawre freror fades,
2020 1 T IR =T HAE T o Herer, TeE [T, MRd SR 3! fewult &g wel T |
T HAA SR AT A, TR TR G Fo it a3 75 3R 3 foeass % Fo gragH o e,
T TovmT, WRA SRR gRT TRGRITEh S a9 Frgehieife: deaed wwe, 1985 (1985 =t stfufem 61) &
AT o fAOdid 91e 1Y) JEHER, e WA, MG SR - SNATUN % TSAuTe, SRATIT o HEied i grod
FAT foF 7T TR @ 3T 8 T 98 T 06 = BT g1 397 3 Al €A H W ¢ 39
AT | IR (e i AT o WX foi 1”7 ATl § TR hid §Y T5d SN A T8 HalTed, Wid
R ¥ T wfeq sty Frrerr faeees, 2020 @t 9w e F Sy o, w®ifs e T,
I HATCH, TRA SR ST hl 115 oo fOry o Ao U ST forerreh SR il i et T 2

R <ifer wHR e w5t wetew [ wet uftwe ot st & Frdea o for stferpa foram
& 9 i gfed sty R foers, 2020 1 a1foe o i STHIe T8 R o T 8

TA(TT 37, TR & | & srgeds 200 3 201 # fou mu suset % e § sfemn
TS AT foremeT, g0 aTid sheamom Efsq stowrg et faererss, 2020 st S - 1 Sera Seqd Har
%:\l”

The motion was put and carried unanimously.




10.

11.

39

(i) NON-OFFICIAL

Number of notice received Treasury
Opposition-
Number admitted Treasury-
Opposition-
Number disallowed Treasury-
Opposition-
Number lapsed Treasury-
Opposition-
Referred back Treasury-
Opposition-

Number renewed

Number of Resolution not

dealt with because of the
decision that not more than one
Resolution of a Member shall
be admitted for non-official day

Total number of Resolutions for ballot
Number of ballot held

Date on which ballot held

Date on which business other

than Government business was
transacted

Nil

Nil

Nil

Nil
Nil

Nil
Nil

Nil

Nil

1

Nil

Nil

09.08.2022
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REPORTS PRESENTED/LAID

Sr. No. By whom presented Date on which Subject
Presented
1. Speaker 08.08.2022  First Report of the Business
Advisory Committee.
2. Chairperson 08.08.2022  Rules Committee
3. Chairperson 08.08.2022  Select Committee

(The Haryana Municipal (Amendment) Bill,
2022 and The Haryana Municipal Corpora-
tion (Amendment) Bill, 2022.)
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PAPERS PRESENTED LAID/RE-LAID

Sr. By whom presented/
No. laid/relaid

1. Secretary

2. THE PARLIAMENTARY

AFFAIRS MINISTER

3. -Ditto-
4. -Ditto-
5. -Ditto-
6. -Ditto-
7. -Ditto-
8. -Ditto-

Date on which

presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

Statement showing the Bills which were passed
by the Haryana Legislative Assembly during its
Sessions held in January-March Session 2020,
and March Session, 2022 have since been as-

sented to by the President/ Governor.

to re-lay on the Table the Excise and Taxation
Department Notification N0.45/GST-2, dated
the 21% September, 2021, as required under
section 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification N0.46/GST-2, dated
the 21% September, 2021, as required under
section 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.47/GST-2, dated
the 21 September, 2021, as required under
section 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification N0.48/GST-2, dated
the 1% October, 2021, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification N0.49/GST-2, dated
the 1% October, 2021, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.50/GST-2, dated
the 1% October, 2021, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.51/GST-2, dated
the 1% October, 2021, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.



Sr.

No.

10.

11.

12.

13.

14.

15.

16.

17.

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-
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Date on which
presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

to re-lay on the Table the Excise and Taxation
Department Notification N0.52/GST-2, dated
the 1% October, 2021, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification N0.53/GST-2, dated
the 1st October, 2021, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.54/GST-2, dated
the 1% October, 2021, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.55/GST-2, dated
the 14" October, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification N0.56/GST-2, dated
the 14™ October, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification N0.57/GST-2, dated
the 26" October, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.58/GST-2, dated
the 26" October, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification N0.59/GST-2, dated
the 26" October, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.62/GST-2, dated
the 10" November, 2021, as required under
section 166 of the Haryana Goods and Services
Tax Act, 2017.



Sr.

No.

18.

19.

20.

21.

22.

23.

24,

25.

26.

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-
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Date on which
presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

to re-lay on the Table the Excise and Taxation
Department Notification No0.63/GST-2, dated
the 10" November, 2021, as required under
section 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.65/GST-2, dated
the 22" November, 2021, as required under
section 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Administrative Re-
forms Department’s Notification N0.7/8 /2011-
3AR, dated the 26" August, 2021, as required
under section 21(3) of the Right to Service Act,
2014,

to re-lay on the Table the Excise and Taxation
Department Notification No0.67/GST-2, dated
the 16" December, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.68/GST-2, dated
the 29" December, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification N0.69/GST-2, dated
the 29'" December, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No.70/GST-2, dated
the 29'" December, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No.71/GST-2, dated
the 29" December, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.72/GST-2, dated
the 29" December, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.



Sr.

No.

27.

28.

29.

30.

31.

32.

33.

34.

35.

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-
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Date on which
presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

to re-lay on the Table the Excise and Taxation
Department Notification No0.73/GST-2, dated
the 315 December, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.74/GST-2, dated
the 315 December, 2021, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.01/GST-2, dated
the 4" January, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.02/GST-2, dated
the 4" January, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.03/GST-2, dated
the 4" January, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.04/GST-2, dated
the 18" January, 2022, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.05/GST-2, dated
the 18" January, 2022, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No0.06/GST-2, dated
the 2" February, 2022, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Excise and Taxation
Department Notification No.07/GST-2, dated
the 2" February, 2022, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.



Sr.

No.

36.

37.

38.

39.

40.

41.

42.

43.

44,

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

45

Date on which
presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

to re-lay on the Table the Excise and Taxation
Department Notification No0.08/GST-2, dated
the 2" February, 2022, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to re-lay on the Table the Administrative Re-
forms Department’s Notification
No0.7/11/2014-3AR, dated the 21% February,
2022, as required under section 21(3) of the
Right to Service Act, 2014.

to lay on the Table the Excise and Taxation
Department Notification N0.09/GST-2, dated
the 23" February, 2022, as required under sec-
tion 166 of the Haryana Goods and Services
Tax Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.10/GST-2, dated
the 16" March, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.11/GST-2, dated
the 31 March, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.12/GST-2, dated
the 31 March, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No.13/GST-2, dated
the 31 March, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.14/GST-2, dated
the 31 March, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.35/GST-2, dated
the 22" June, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.



Sr.

No.

45.

46.

47.

48.

49,

50.

51.

52.

53.

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

46

Date on which
presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

to lay on the Table the Excise and Taxation
Department Notification No0.36/GST-2, dated
the 22" June, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.37/GST-2, dated
the 28" June, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification N0.38/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification N0.39/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.40/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.41/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification N0.42/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification N0.43/GST-2, dated
the 18™ July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.44/GST-2, dated
the 18™ July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.



Sr.

No.

54.

55.

56.

S7.

58.

59.

60.

61.

62.

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

47

Date on which
presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

to lay on the Table the Excise and Taxation
Department Notification N0.45/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification N0.46/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.47/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Excise and Taxation
Department Notification No0.48/GST-2, dated
the 18" July, 2022, as required under section
166 of the Haryana Goods and Services Tax
Act, 2017.

to lay on the Table the Development & Pan-
chayat Department Notification No. S.O.
3/H.A.30/1970/S.22/2022, dated the
25" February, 2022, as required under section
22 (3) of the Haryana Cattle Fairs Act, 1970.

to lay on the Table the Home Department Noti-
fication No. S.O. 21/C.A.29/2005/S.25/2022,
dated the 6™ May, 2022, as required under sec-
tion 25 (3) of the Private Security Agencies
(Regulation) Act, 2005 (Act No. 29 of 2005).

to lay on the Table the Home Department Noti-
fication No. S.O. 69/C.A.29/2005/S.25/2019,
dated the 13" September, 2019, as required un-
der section 25 (3) of the Private Security Agen-
cies (Regulation) Act, 2005 (Act No. 29 of
2005).

to lay on the Table the Annual Report of the
Haryana Backward Classes and Economically
Weaker Sections Kalyan Nigam Private Lim-
ited for the year 2018-2019, as required under
section 395 (1) (b) of the Companies Act, 2013.

to lay on the Table the Annual Report of the
Haryana Human Rights Commission, Chandi-
garh for the year 2020-2021, as required under
section 28 (2) of the Protection of Human
Rights Act, 1993.



Sr.

No.

63.

64.

65.

66.

67.

68.

69.

70.

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

48

Date on which
presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

to lay on the Table the Annual Statement of
Accounts of the Housing Board, Haryana,
Panchkula for the year 2018-2019, as required
under section 19-A (3) of the Comptroller and
Auditor General’s (Duties, Powers and Condi-
tions of Service) Act, 1971

to lay on the Table the Annual Statement of
Accounts of Haryana Shehri Vikas Pradhikaran
for the year 2016-2017, as required under sec-
tion 19-A (3) of the Comptroller and Auditor
General’s (Duties, Powers and Conditions of
Service) Act, 1971.

to lay on the Table the Annual Statement of
Accounts of Haryana Shehri Vikas Pradhikaran
for the year 2017-2018, as required under sec-
tion 19-A (3) of the Comptroller and Auditor
General’s (Duties, Powers and Conditions of
Service) Act, 1971.

to lay on the Table the Annual Report of
Chaudhary Charan Singh Haryana Agricultural
University, Hisar for the year 2019-2020, as
required under section 39 (3) of Haryana and
Punjab Agricultural Universities Act, 1970.

to lay on the Table the 44™ Annual Report of
Haryana Land Reclamation and Development
Corporation Limited for the year 2017-2018, as
required under section 395 (1) (b) of the Com-
panies Act, 2013.

to lay on the Table the 24" Annual Financial
Report of Haryana Vidyut Prasaran Nigam
Limited for the year 2020-2021, as required
under section 395 (1) (b) of the Companies Act,
2013.

to lay on the Table the Annual Report of Har-
yana Power Generation Corporation Limited
for the year 2020-2021, as required under sec-
tion 395 (1) (b) of the Companies Act, 2013.

to lay on the Table the Eighth Annual Report of
Haryana Mass Rapid Transport Corporation
Limited for the year 2019-2020, as required
under section 395 (1) (b) of the Companies Act,
2013.



Sr.

No.

71.

72.

73.

74.

75.

76.

77.

78.

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

-Ditto-

49

Date on which
presented/laid/
relaid

8" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

10" August, 2022

-Ditto-

-Ditto-

Subject

to lay on the Table the Report of the Comptrol-
ler and Auditor General of India on Perfor-
mance Audit of Direct Benefit Transfer of the
Government of Haryana in pursuance of the
provisions of Clause (2) of Article 151 of the
Constitution of India.

to lay on the Table the Report of the Comptrol-
ler and Auditor General of India Performance
Audit of Functioning of Transport Department
of the Government of Haryana in pursuance of
the provisions of Clause (2) of Article 151 of
the Constitution of India.

to lay on the Table the Report of the Comptrol-
ler and Auditor General of India on Revenue
Sector for the year ended 31% March, 2021 of
the Government of Haryana in pursuance of the
provisions of Clause (2) of Article 151 of the
Constitution of India.

to lay on the Table the State Finances Audit
Report of the Comptroller and Auditor General
of India for the year ended 31 March, 2021 of
the Government of Haryana in pursuance of the
provisions of Clause (2) of Article 151 of the
Constitution of India.

to lay on the Table the Report of the Sixth State
Finance Commission Haryana (December,
2021) alongwith Explanatory Memorandum, as
required under clause 4 of Article 243-1 and
clause 2 of Article 243-Y of the Constitution of
India.

to lay on the Table the Town & Country Plan-
ning Department Notification No. PF-
16(B)/2022/14527, dated 27" May, 2022, as
required under section 24 (3) of the Haryana
Development and Regulation of Urban Areas
Act, 1975.

to lay on the Table the 37" Annual Report of
the Haryana State Electronics Development
Corporation Limited for the year 2018-2019, as
required under section 395 (1) (b) of the Com-
panies Act, 2013.

to lay on the Table the 38" Annual Report of
the Haryana State Electronics Development
Corporation Limited for the year 2019-2020, as
required under section 395 (1) (b) of the Com-
panies Act, 2013.



Sr.

No.

79.

80.

81.

82.

83.

By whom presented/
laid/relaid

THE PARLIAMENTARY
AFFAIRS MINISTER

-Ditto-

-Ditto-

-Ditto-

-Ditto-

50

Date on which
presented/laid/
relaid

10" August, 2022

-Ditto-

-Ditto-

-Ditto-

-Ditto-

Subject

to lay on the Table the Annual Report of the
Haryana Scheduled Castes Finance and Devel-
opment Corporation Limited for the year 2013-
2014, as required under section 394 (2) of the
Companies Act, 2013.

to lay on the Table the Annual Report of the
Haryana Scheduled Castes Finance and Devel-
opment Corporation Limited for the year 2014-
2015, as required under section 394 (2) of the
Companies Act, 2013.

to lay on the Table the Annual Report of Har-
yana State Pollution Control Board for the year
2018-2019, as required under section 39 (2) of
Water (Prevention and Control of Pollution)
Act, 1974.

to lay on the Table the Report of the Comptrol-
ler and Auditor General of India on Function-
ing of Haryana Power Generation Corporation
Limited of the Government of Haryana in pur-
suance of the provisions of Clause (2) of Arti-
cle 151 of the Constitution of India.

to lay on the Table the Report of the Comptrol-
ler and Auditor General of India on Compli-
ance Audit of Energy & Power, Industries &
Commerce and Urban Development clusters for
the year ended 31 March, 2021 of the Gov-
ernment of Haryana in pursuance of the provi-
sions of Clause (2) of Article 151 of the Consti-
tution of India.



o1

WATF Udd 09 66—72 & dgd

Ty /Sl BT M femi® faw feoqofy

A arry Rig dieren, fume 25072022 | U ¥ [OETGH] U4 STAG B U1 o SRIRET aR | Converted into Calling Attention Notice No. 19

N[ =

< YgdR Rig difeam, faums, 02.082022 | U< ® fduradl Ud e & Ui qgc RN & Converted into Calling Attention Notice No. 29
it SR Rig Afers, faemas, IR |
SfTHcl) AT Yoo, fagmde,
ST JMpdTe EHTE, [qump,
3l WRA YuUT §<R], e,
N 799 @, e,
S el AR, faems,
At fIe ot 99N, faumep,
st e1fia Rygm, faemas,

At w1 AN s,

A0 sferam, faemres,

1. Shri Jagbir Singh Malik, 03.08.2022 | Motion of Adjournment under Rule 66 regard- | Adjourned Motion No. 3 has been disallowed by the
MLA ing Pharma Scam and rampant Corruption in | Hon’ble Speaker on the ground that the matter lacks

2. Shri Mewa Singh, MLA every sphere in the recent times. urgency.

3. Shri Surender Panwar, MLA

4. Shri Subhash Gangoli, MLA

5. Shri Bharat Bhushan Batra,
MLA




52

6. Shri Aftab Ahmed, MLA

7. Dr. Raghuvir Singh Kadian,
MLA

8. Shri Jaiveer Singh, MLA

9. Shri Shish Pal Singh, MLA

10. Shri Indu Raj, MLA

11. Shri Balbir Singh, MLA

12. Smt. Geeta Bhukkal, MLA

13. Shri Amit Sihag, MLA
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SIS GAAg A 73 & dga

RS G D i 2 faie fawg feraoft
Shri Chiranjeev Rao,MLA | 22.07.2022 | Regarding the open threats given to the | Calling Attention No. 1 has been returned to the Hon’ble
Members by gangsters. Member by orders of the Hon’ble Speaker on the ground
that summoning of the Session is not done at the time when
Calling Attention Notice No. 1 is received in this Secrtetar-
jati.e. at 12.19 P.M. on dated 22.07.2022.
IEENSICSIEEINEY 25072022 | U< ¥ YU Al & UGT B 9l b (Y &I <X DA | SAFIGYT GAAT AT 2 Bl ALY 3edel  Hslqd  §RI 9 IAER
gy SR 3R IR Wihe YRR GFI B | R SRAIgd BR faar § b sRamwn s a1 & ufdar don ari
BRI DT GOl % AT UgH S BRI aR | e e FgEl & E 73(1) © WRegd b ITAR SHTHY]
AT 250 ST ¥ AP AT B |
3 FoRTSl By, e 25072022 | U<l H fRrEr faMmT @l “RRET IS B BRIS | SRy GAdT RT3 Bl A Al Heied gRI [Avg g% H
3R et @) weft IR | AHICIAT BT IME B & BRI SRATBR PR AT AT 7 |
2 FoRISl By, faumas 2507.2022 | WRBR ERT AMTIRI B ITbl IR Al DI | SFIHYUT o G 4 Bl A 3ehe]  Heled gRI [dvd a%]
A T BM @ 916 I= B: A H AN o Bl | H IhTeldl Bl ME B & HROT SRAIDHR B f3AqT T T |
=IO 91 |
3 FoRTSl Gy, e 25.07.2022 | Ua¥ WRPR Ud UA.QE.UHAL DI TATAN §RT TRBR] | SATFIGY0T ol AT 5 DI A A Helqd gRT (98T a%]
e B Al # AfafAdRet & BRUT SRISHIRY | § b=l & 3Md 89 & BRI RAIGR o 3T T & |
R |
SN RIS G, fHEmTs 25.07.2022 | JTORIERIT §RT U< & faeImdd! &l gAfdhar od IR Admitted for 08.08.2022
farect A egaven IR |
3 oryg g dieren, [ume | 25072022 |98 @ AGS H 31dY @ b WR SITHYL B G Admitted for 09.08.2022

AMBAT §RT SW A Fad R 49 BT IR |
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2N JORIS B, [AEIH

25.07.2022

TETTHE el ST IISTT d @I § goR ar |

SITHYUT T W] 8 B A 3egel Aeled g 39 IMIR
R g BR faAr 8 1 sRaron e a1 & ufear qen sl
Haerd ARl Rl @ ¥ 73(1) & RGP B ATAR SFTHY]
AT 250 TRT ¥ 3feH AT B |

SN ey g drerer, faumas

26.07.2022

gael H JHIFHT R GIRT TAT T Gl b BRI
HUT B TSI HAEA Bl JHAM IR W REre]
FRAM AR oIS <1 IR |

SJIRY0] ol H&T 9 AFFYG el Helqd  gRI FforiRad
el IR SRAIHT BR &l T B

1. I8 ¢ fb w9e A IHIAdT &1 3¥ME & |
2. I8 § f& favw avg @ aad @ gRgfd 81 B

10.

A g Rig drerarn, faumas

26.07.2022

Ued H gedl aRISTIRI aR |

SIFTHYU Gl G 10 AFA el Helqd  gRT ffeIRad
ql TR IRAIHd B & TS T

1. I8 2 &AM H TGl BT J¥ME - ¢ |
2. I8 ? f& favw avq @ gt @ gRgfd 81 B

11.

A g Rig drerarn, faumas

27.07.2022

Uy H dod Y[R & dR |

SIFTHYU Gl G 11 A9 el Aeled  gRT fferRad
el TR SRAIHT B & T B

1. Ig g f& ¥Mel H Thlei-dl & IMT 2 |

2. I8 2 & fovy oy 9 a1 @) gRgfad 721 2|

12.

A g Rig dreren, fauras

27.07.2022

Jasl ARBR RT oIl Bl TR U § ekl ar |

TR LAl AT 12 g 3eUe HalGd g IRATHR PR

<) e B Rife awfud e 9 g feweh dawee §

13.

A Iy Rig dierar, faurys

27.07.2022

Uy H Sldex] IR WRMSHd b BT Bl aR |

IR AT G 13 AR e #eled g (FforRad
ql W AP B T T3 o

1. I8 2 f& AW 7 qBhICar & 3ME B |

2. I8 7 o v g o) g1 @ gRgfed 81 2 |
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14. | & 3qu Ry dicren, faume | 28.07.2022 | RRAT Riel & Wal & [HAMI Bl ay 2020—21 DI | SAFIDHYOT FAAT G&AT 14 DI RBR F FaAlToTd ol U 8
TR Bl BT BT 41 Foid 4% @Il H ST 7 | S 918 AN A HEIGd §RT 3RAThd dR & T3 T |
g N |
G JAAT 8 IR, 2022 B A H JAUATS T8 HI
AABHR ARRT B RUIE & AR sRATOM A= |91 &1 dob 8
JWT, 2022, 9 3R, 2022 TAT 10 3R, 2022 & oIy IMARTT BT
Tg © R 10 3T, 2022 H B dlell 466 & o7y 2 HIBY
o Ugel § AN 3fedel Heled | q WIhR dR ol § galolg
O |91 @ P UUMell B IR Uh dod H &l 9 AUd
SITHYI] G Tl ol Sl |
15. | 31 enyy Rig dieren, s | 28.07.2022 | UQ¥l H d@d Y IR | Admitted for 10.08.2022
16. | & a0 R <icren, faumae | 28.07.2022 | U™ H RRUel fI9RT § 3fAMUdl QAT 39 IIH & | LAFIDHNY ol G116 DI |aed fa9rT | feuoll o g &
qRT HH IR | qIe AFFI 3ede] HEIGd T JIPd PR Al TS 7 |
17. | 20 v R dieren, f[darge | 20072022 | Yo% § ol @18 H §s 9N GRS I Bl b | SHIGY] H&AT 17 HY 3ehe HelGd g AP B
RESICECINg & TS T Fifd Fad fmr & ura fewoft dawe e 7 |
18. Smt. Kiran Choudhry, MLA 31.7.2022 | Regarding the attention of the Minister cocerned to the | Calling Attention Notice No.18 has been disallowed by the Hon’ble
unbridled mining mafia operations in the State de- | Speaker on the ground that as per proviso of Rule 73(1) of the Rules
stroying the fragile ecology, denuding green vegitative | of Procedure and Conduct of Business in the Haryana Legislative As-
cover besides causing mammoth loss to the | sembly the notice shall contain a brief statement which may not be
State exchequer. more than two hundred and fifty words.
19. | 0 3wy Rig dieren, faemgd | 25072022 | UQ¥ W faurgel ud smEe & ufd @edl 3R @ | Clubbed with Admitted Calling Attention Notice No. 6

IR |

for dated 08.08.2022
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20. | &0 UqIg e, fumas 02.082022 | &1 S d=< [YA & BN M, T q7 (Morni) @i | SATFIBY0T ol | 20 AT el Helad  gRI [forad
AP S M IGT TIRT F0 13 B IR | Tl IR IRATHd BR & T T
1. 98 & f& AW ¥ Tohreiar & 3Wa B |
2. I8 & o vy g o) g1 @ gRgfed 81 2 |
21. | 1. # 9RT qET §TRT, 02082022 | W # g 3R qIag $1 ueeA H 4y W 3R | Clubbed with Admitted Calling Attention Notice No. 7
fauras, YCTAR AN | for dated 09.08.2022
2. 9 T RiE, Aurgs,
3. &0 SR g Afere,
faemare,
4, =N g5, fqargsd
22. | 1. &0 g%vr AR, fQuRie, | 02.08.2022 | UTHIOT 6T & oIy doic ¥ Sfdfed M1 BT IUANT | SIFIHY Ga-T Gl 22 AFAY ede  Halqd g reiiRad

A T<Ig AN, faumae,
A JMHdTd INEHT,
ICEIRED

wn

oY

3l ggNIol, A,
ST AT Yahe,

fauma®,

10. & IR Ryg el

IGEIREY

©OoNO O

Bl B8 R |

Tl IR SRAIHT BR &l T B

1. I8 ¢ b e A I &1 3¥ME 3 |
2. I8 ? f& favw avg @ aad @ gRgfd 81 B
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23. | 1. 0 a%ul e, f9umie, | 02.08.2022 | M I8 SN (STHH b AT HRIARGT ATADM, | SAHIGYY o AT 23 & HaH H Gaed [G9RT gk Ui fewoft
2. %0 |Rd 9T &=, U9 IS SR Ud AT FIERDI ATTh a AR | & AR [TaREN U3 &l Afell IR ¥ fGareEd g8+ &
ERIRED THARIT Bl AMAA IR | HROT AEET I ARG §RT IRAIGR fhar war g Jife
3. i SER R¥g Afere, AT TR fed S v & dey § 9@ @R oo fan
faemaras, YATAd & A 7o & el | B8l |
4. 0 y<y =en, fqeme,
5. s sMRR g A,
faemge,
6. 1 3B AEHG,
[ERINED
7. o0 Ha1 R, faumas,
8. il 9a7aR g, faem,
9. = g9y T, faergs
24, 1. Smt. Geeta Bhukkal, MLA | 02.08.2022 | Regarding the gtrowing unemployment in the State Calling Attention Notice No.24 has been disallowed by the Hon’ble
2. Shri Jairveer Singh, MLA Speaker on the following grounds:-
3. Shri Jagbir Singh Malik,
MLA 1. That the matter lacks urgency.
4. Shri Shishpal Singh, MLA 2. That the matter is not of recent occurrence.
5. Shri Indu Raj, MLA
6. Shri Balbir Singh, MLA
7. Shri Mewa Singh, MLA
8. Shri Subhash Gangoli,
MLA
9. Shri Surender Panwar,
MLA
25. Smt. Amit Sihag, MLA 02.08.2022 | Regarding the drug menace in the State Clubbed with Admitted Calling Attention Notice No. 15

NS

Shri Shishpal Singh, MLA
Shri Mewa Singh, MLA
Smt. Geeta Bhukkal, MLA

for dated 10.08.2022.
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26. 1. Shri Mamman Khan, MLA | 02.08.2022 | Regarding the land of Forest Department is being Calling Attention No. 26 has been disallowed by the
2. Shri Pardeep Chaudhary, grabbed by some influence people Hon’ble Speaker after obtaining the comments from the
3 s'\,/:]LA . Government on the ground that the sub-judice matter
. ri Bishan Lal, MLA . .
cannot be discussed in the house.
27. | 1. 20 SFER g HAfeTa, 03082022 |URAR USAM UF H Tol A DI dolg W oAl | SAHIBYT G TRAT 12 Sl {21 3y [{fg dieren, f[auds gRi
faemae®, ot/ fawar g o= 2ol & i @ FFE R g5 | §9E v )R &1 918 o el Wiefd & R § haell o 9 Ugd
2. S MHaArd EHs, gD, B dN | AR 31edeT ARG & WHR 4 48 gvc # fewoft AFf
3. & gy e, fawmae, Tg ol S & AdveHd © | of: WeR W Cwol ue g8 &
4. S IRT IOT qT, T A el HElGd §IRT STIHNT o] AT 12 Pl 3.
faemae, THR B fear T 2|
5. & 799 @M, fauma®,
6. I gwUT AR, fqumes, 31 STRYYT ol AT 27 I AT Fo4 fI9d &1 8 &
7. 50 SIS, e, PRUT IWRIGT dF B IR R IRATBR R {7 AT 2 |
8. sl SR g, f[umas
28. | 1. 1 MBaTd g, faumad, | 03082022 | € forel # ody @A+ & HHel H RAOT gfe gRT| Clubbed with Admitted calling attention Notice No. 7
2. & WA @, fduma, ST d—gh—sHR 3R dIATE ANl Bl Bad H ©F | for dated 09.08.2022
3. & 9RA quoT §<w, faumras qw |
20. | 1. <f<gdR e wifeam, 02.082022 | U< H fqumadl Ud Ao @ Uid gecl 3R & | Clubbed with Admitted calling attention Notice No. 6
WD, IR | for dated 08.08.2022
2. S0 SR Rig Aferas,
o,
3. s yeR Rbg RN, fouma e,
4. T T Yahdl, e,
5. & SwdR g, fdumae,
6. i ofemme Rig, faums,
7. N 9ok R, foumas,
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8. 0 Har Rg, faema,
9. s g9y e, faemas,
10. #1 ST 3T, fAume,
11. ~1@ <= Rig, e,
12. o YRT quoT o<1, fAeme,
13. =i | 9, e,
14, Tl el dRR), e,
15. it faem @rar 91, femre,
16. =0 sfad Rigrr, faemae,
17. =0 a%v @R fagrs,
18. Hio sferars, faemas
30. | =0 kot v, fumae 03.08.2022 | BRATVT H ATl I aven Ya faumysl 1 eMal | Clubbed with Admitted calling attention Notice No. 6
e I | for dated 08.08.2022
31, | 1 AIRS eI, faumas 04.08.2022 | BREATOM ¥ faSTell ®T HHI IR | R0 Gl GT 31 A ede  Heled g1 [Hforad
el TR SRAIGT BR & T B
1. I8 & f& HAMel | Ahlal=IdT BT 3ME T |
2. I8 2 & fovy oy 9 a1 @) gRgfad 721 2|
32. | 1 AIRS eI, faumas 03.08.2022 | BRATOM H HSIGRI &l I ReafcT a | IR0 G AT 32 DI A AT ARG §IRT DR

o foar a7 & wife d&dfa fouyrT @ urd fewof Saeee 2 |
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33. | & AR vl foemae 03.08.2022 | BRATOT H dgd IR IR | IR ol GT 33 AMFI edel  Heled  gRT [IwAfofiad
qel IR SRAIHT BR &l T B
1. 98 & f& AW ¥ Tohrelar & 3¥a 2|
2. I8 & o vy axg & ga @ gRgfed 781 2|
34. | S ST R4 dieren, fQurd | 04.08.2022 | A1GST Bl QU MY TRUNHI & Gol & Bl DI | MGV FIAT WRAT 34 AR edd  Helqd  gRI [=eIRad
IOE o SR SN M (qTeeT R A gd) Bl | dedf W SRAIGd BR &l T g
qd dI Aifd G I gErd Gifd R di |
1. 98 § f& AW ¥ Tohreiar & 3WEa 7|
2. I8 7 & v oy 91 81 @ gRgfcd 81 2 |
35. | S fror dRr), faumre 04.08.2022 | STl YR UG ddhaal &l THAT R | Admitted for 10.08.2022
36. | &l fobror =R, faumae 04.08.2022 | gl HEE <X H 9Nl gfg & IR | SFTHYU] AT G 36 AFIY ede]  Heled g1 [HfeIdd
ql IR SRAIGT BR 4l T B
1. BRITOM A F91 & Ufdar qer sR1 Hered Fwel )
@ M 73(1) & WRJd B ATAR SAFGYOT AT 250 AR
A B AT BT | oAb eaETHIer gadr # 312 wew ¥ |
2. I8 2 & fowy o @1 e &) yRgfad 781 2|
37. Smt. Kiran Chaoudhry,MLA 03.08.2022 | Regarding undue trauma as harassent faced by lakhs of Calling Attention Notice No. 12 given by Shri Abhey

senior citizen in Haryana due to undue deprivation of
old age pension benefits

Singh Chautala, MLA has already been disallowed by
the Hon’ble Speaker on the ground that the comments
received from the Government are satisfactory.

Hence, Calling Attention Notice No. 37 on the simi-
lar subject has been disallowed by the Hon’ble Speaker
on the above said ground.
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38. Smt. Kiran Chaoudhry,MLA 04.08.2022 | Regarding the acute unemployent couppled with scams Calling Attention Notice No. 38 has been disallowed by
in public employment, causing dispondency among | the Hon’ble Speaker on the ground that as per proviso
youth in Haryana. of Rule 73(1) of the Rules of Procedure and Conduct of

Business in the Haryana Legislative Assembly, the
Notice shall containm a brief statement which may not
be more than 250 words. The above said Notice contains
459 words.

39. Smt. Kiran Chaoudhry,MLA 04.08.2022 | Regarding the misery of framers due to the State Gov- Calling Attention Notice No. 39 has been disallowed by
ernment apathy shown towards timely distribution of | the Hon’ble Speaker on the ground that as per proviso
Comper}sat'on 02” g‘z:couc?t of em”;'ve damage to their | ¢ pyle 73(1) of the Rules of Procedure and Conduct of

RABI i : ) : e
crops 0 022 and previous 2 years Business in the Haryana Legislative Assembly, the

Notice shall containm a brief statement which may not
be more than 250 words. The above said Notice contains
449 words.

40. | &0 AR Tl faemae 07.082022 | T &gl foRAT Bl @WNIE BRI dR | EJTHY] AT HT 40 Bl AT el Heled gRI [Avy 9%
H AHTAAT BT M BF & HRUT IRATHR HY f&am 17 2 |

41. | 30 SRS 9, fqemae 07.08.2022 | BRI H ggd 2 BT AR 9K | Clubbed with Admitted Calling Attention Notice No.15
for dated 10.08.2022

42. | A0 SRS 9, fqemae 07.08.2022 | BRATVT H dgd fde W, IRISTbal Ud ¢ H S1.YH. | Clubbed with Admitted Calling Attention Notice No.7

. B Ig IR |

for dated 09.08.2022
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43.

S fopxor e, faemas

08.08.2022

TIeMH Bob Bl TShl DI WAl Blold an |

SR AT AT 43 AR 3edel  Heled  gRIT =ferRad
qel IR SRAIHT BR &l T B

1. I8 2 & AW § qBhICar &1 3¥ME - © |
2. I8 % o vy axg o) g1a @ gRigicd 81 2 |

44

N RSt T, umge

08.08.2022

BRIGEE TR 9 & g§RT AifellT @ ol aR |

SITHYT o AT 44 B A 3fedel  #elcd  gRI SRAIBR
o= foar a1 @ Fifes d&fa e & gra feweh ddves 2 |

45

st o1fha RygmT, faemas

8.08.2022

o Rtet H ugpell § ol Redd dMRT & R
dael @I dr&re d Mae &I 4 IR |

Admitted for 09.08.2022

46

o qrffa RigrT, fQumras

8.08.2022

USATaTE B & [ISARIST Ud FbiRgrdrel g H
STel WR1G 819 9 B89I| Udhs o ddig 8id aR |

SIHIBYUT G- AT 46 DI AFAYI A& H8IGT  GRT AWPBR
PR &A1 T & i [ faMrT I Ui fewol Havee ¢ |

D AT 8 MK, 2022 DI Fed H YA s BN
AATBHR AT B RUIE & AR sRATOM A= |91 &1 dod 8
TR, 2022, 9 IR, 2022 TAT 10 IR, 2022 & foIT AT B
TS 21 10 WK, 2022 # B Tl d8F @ oY 2 EAHYUT FaAY
Ugel B "I 31ehe] Heled o WIhR &R ol & safolv faem |

& PRYUTA & ATAR T ddb H 2 | TS SIS0 FIAAIY
SEESIESININ

47

e fhvor @R, umas

8.08.2022

HUNY Ud TRI% B T GATaol] Ud Ba 14 Fold

IR |

SR ol Gl 47 B A 3ede] F8cd g 59 IR
R IR B eI a7 g {5 8 3R, 2022 &7 Ied H I[UAS
g B FABHR FART B RUIS & AR SRATOM G |91 6
d8F 8 MR, 2022, 9 3T, 2022 TAT 10 MR, 2022 & forw
AT BT TS € 3R 9 3R, 2022 TAT 10 WA, 2022 ¥ B
el 98D & fIy 2—2 LD FIN U & AT AL
TeIcy + WIeR R ol § Al AU |9 &) SR &
AR U dod H 2 A e eyl o] 8l ol ol |
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48

oAt fae a1, faumas

08.08.2022

e H JYAR e (199 I[HN) & R |

SITHYU AT W& 48 DI AFFI AT BT §RT 39 IR
TR IRATPR B fear a1 & fF 8 R, 2022 &I Hed H I(UATS
T BRI AAEHR ARG & RUIC & AR gRATOM e |q41 &1
dod 8 IMRA, 2022, 9 IW, 2022 TAT 10 IR, 2022 & forw
JMNFTT ®1 TS & 3R 9 R, 2022 TAT 10 3FT, 2022 § BH
qrell 98D b Y 2—2 AFHYT FAAN U B AR e
ABIEY o WHR R ol & gaforv fag 91 &7 SRuel &
AR U d3% H 2 I 3 LMYl o el ol Sl |

49

Shri Chiranjeev Rao, MLA

09.08.2022

Regarding issue of Drugs amongst the youth of the
State.

Calling Attention Notice No. 49 has been disallowed by
the Hon’be Speaker.
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TR 4, 2022
oY Iy ==t | 73 (@) & T=d
5 /95l $l ¥ fei® fawa femof

1. Dr. Raghuvir Singh Kadian, 03.08.2022 | Notice under Rule 73(A) of the Rules of Proce- | Short Duration Discussion No. 1 has been disal-

MLA dure and Conduct of Business in the Haryana | Jowed by the Hon’ble Speaker on the followin
2. Shri Jagbir Singh Malik, MLA Legislative Assembly for short duration discus- q Y P 5
3. Shri Jaiveer Singh, MLA sion grounas:-
4. Rao Dan Singh, MLA ' 1. That the matter lacks urgency.
5. Shri Mewa Singh, MLA 2. That the matter is not of recent occurrence.
6. Shri Surender Panwar, MLA
7. Shri Su hash Gangoli, MLA
8. Shri Varun Chaudhary, MLA
DS ERIEIREEIED 07.08.2022 | BT BRI dlelel IR 31T I[ATS el AT 2 Bl SRATM fqa A9 & Ufshar dem

DR AT Gl Il & TR 7386 @ e @ AR
e &1 AT BH W HH af A WeRl b ERIER
BN oifd 39 fIaReE 939 R $ad U6 9 & eweR
2 gAflU SWIG ER W AFAN Ul #A-led §RT
IRATPR fpar T 2|




09.08.2022

RO ¥ Maen @ gy Rfd Iv |

3TcU 3fafe <@l WEAT 3 BT SRAN AU F9T & Ufehar qen
PR A ARl FEEl & M 7386 @ IR
"FHfaeTAg e HEw & v W ==l oM &1 3D PY
A AR S0P URW B9 A 24 €< @ IOR O Tt famy
weea: 7o genfa fafafde e gy wfa @1, fafea wu 4
LA < AHAT 3" olfdpd Gfd ¥ew gRT faareie o=
{3 09.08.2022 BT 04:26 IO ARl P UK BAT & FACIY
SRIF AER R ARG 3T F8ed g SRABR b

T B
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STATEMENT(S) MADE BY THE MINISTER (S)

Sr. No. Date Made by Subject matter
1. 08.08.2022 | Home Minister “you & Ul a1 gefeal o &R favreet S @rawen IR”
2. 09.08.2022 | Mines & Geology (i) 8 @ dag ¥ 3y @9 Ve W S 0. 9. 31 T+ Aftean
Minister ERT SFR ¥ HId B A T TR |

Agriculture and

Earmers Welfare (i) Rr=r %l?fﬁr el # @l R IR & IR dAFs B
Minister qrQre § Mae S 9g I |

3. 10.08.2022 | Home Minister Regarding the drug menace in the State.




67

COMPARATIVE STATEMENT OF SPEECHES MADE AND TIME TAKEN THEREON

Number of speeches made by Ministers/Members Time taken in minutes /Percentage of time by Ministers/Members
Members of | Chief Minister/ Independents Members of Opposition Members of Chief Independents Members of Opposition
Treasury Ministers Treasury Benches Minister/
Benches (Excluding Ministers) | ninisters
(Exciuding IN.C. I.N.L.D. I.N.C. I.N.L.D.
inisters)
1 2 3 4 5 6 7 8 9 10
2 9 8 3 27 33
(10.53%) (47.37%) - (42.10%) - (4.76%) (42.86%) - (52.38%) -
Notes:-
) Observation/Ruling etc. by the Chair and the time taken thereon is not included in the statement.

i) Questions Hour has been excluded from the statement.
iii) Time taken on calling attention motions, personal explanations, point of order, motion in respect of legislation and the statements made by the

Ministers etc. is also excluded from the statement.
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FIGURES RELATING TO QUESTIONS

Sr. No.

1. Total number of sittings of the Sabha 3

2. Number of total questions (Starred/Un-starred) received. 275+181=456

3. Number of Short Notice questions received. Nil

4. Total number of sittings at which question hour was dispensed with/ not Nil
held.

5. Total number of Members from whom notice were received. 53

6. Total number of questions to which oral answers were given 29

7. Largest number of questions orally answered on any one day. 11

8. Least number of questions orally answered on any one day. 8

9. Total number of Starred questions converted into Un-starred questions. Nil

10. Total number of Un-starred questions replied to 112

11. Largest number of questions orally answered by any one Minister/Chief 7
Minister.

12. Largest number of questions orally addressed to any one Minister /Chief 13
Minister.

13. Total number of statements in replies to questions supplied to the member 5

concerned.
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No. of Admitted No. referred No. No. No. Number | Number Number Number Number of Number of
Notice Back Converted Disallowed | Bracketed | Lapsed | Not put Postponed/ answered Questions Supplementary
Received Extension Deemed to
Have been
Answered
Starred 275 129 nil nil 146 nil 69 nil 1 29 30 50
Un-starred | 187 133 nil nil 48 1 21 nil nil 112 nil nil

Short -

notices
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QUESTIONS STATEMENT SHOWING THE DATE-WISE NUMBER OF STARRED QUESTIONS ANSWERED /NOT PUT/POSTPONED

DATE TREASURY OPPOSITION INDEPENDENT NOT PUT POSTPONED/EXTENSION
08.08.2022 2 5 1 nil 1
09.08.2022 5 5 - nil nil

10.08.2022 4 5 2 nil nil




STATEMENT SHOWING THE DATE-WISE NUMBER OF STARRED QUESTIONS DEEMED TO HAVE BEEN ANSWERED UNDER RULE-45(1)

71

DATE TREASURY | OPPOSITION | INDEPENDENT | TOTAL TOTAL No. | QUESTION | EXTENSION | TOTAL
NUMBER OF NOT PUT NUMBER
OF QUESTIONS OF LISTED
QUESTIONS ORALLY QUESTIONS
DEEMED TO | ANSWERED
HAVE BEEN
ANSWERED
08.08.2022 6 4 1 11 8 nil 1 20
09.08.2022 4 5 1 10 10 nil nil 20
10.08.2022 3 5 1 9 11 nil nil 20
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DATE-WISE STATEMENT SHOWING THE NUMBER OF STARRED QUESTIONS IN THE NAME OF THE DIFFERENT MINISTERS

DATE CHIEF DEPUTY | MED. | EDU. | POWER | HEALTH | MINES & | AGRICUL- URBAN TRANS | SPORTS | AYUSH | DEVELOPMENT | Social Justice LABOUR FOREST
MINISTER C.M. EDU. GEOLOGY TURE LOCAL PORT & & &
BODIES PANCHAYATS EMPLOYMENT
Empowerment
08.08.22 7 4 3 2 - - - - 1 - 1 - 1 - - 1
09.08.22 1 5 - 3 - 1 1 2 2 1 - - 1 1 1 1
10.08.22 4 4 - 2 1 2 - 1 2 1 - 1 1 - 1 -




73

WALK -OUTS

Sr. Date Member (s) Reason

No. walking out

1. 08.08.2022 All the Mem- All the Members of the Indian National
bers of the Indi-
an National Congress Party staged a walk out as a protest
Congress Party on having not considered their demand for
&rgzzgt in - the discussion on their Adjournment Motion.

2. 08.08.2022 All the Mem- During the statement made by the Home
bers of the _Ind|- Minister on the Calling Attention Motion
an National
Congress Party regarding “veel @ faurg®l & ewfear <
present in the
House IR sl S Twem IR all the

Members of the Indian National Congress
Party staged a walk out as a protest against
not laying the proper reply by the Home
Minister on the Calling Attention Motion in
the House.

3. 10.08.2022 Dr. Bishan Lal, During the Zero Hour Dr. Bishan Lal, a
a Memper from Member from the Indian National Congress
the Indian Na-

tional Congress
Party present in
the House

Party staged a walk out as a protest against
not getting the opportunity to speak during

the Session.
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APPENDIX
BULLETINS

(Containing brief record of the sittings of the fourteenth Vidhan Sabha

held during the 10" (August) Session, 2022.

BULLETIN NO. 1
Monday, the 8™ August, 2022

(from 2.00 P.M. to 06.02 P.M.)

l. OBITUARY REFERENCES.

The Chief Minister made references to the deaths of the late:-

1.
2.

4.
5.
6.

Dr. Krishna Pandit, former Parliamentary Secretary of Haryana.
Chaudhary Hari Chand Hooda, former Member of Haryana
Legislative Assembly.

Dr. Ram Kuwar Saini, former Member of Haryana Legislative
Assembly.

Martyrs of Haryana.

Shri Surender Singh, Deputy Superintendent of Police.

Others.

and spoke for 06 minutes.

minutes.

Shri Bhupinder Singh Hooda, Leader of the opposition, spoke for 7

The Speaker also associated himself with the sentiments expressed in

the House and spoke for 01 minute.

It was decided to send messages of condolence to the bereaved families.

The House stood in silence for two minutes as a mark of respect to the

memory of the deceased.
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1. QUESTIONS

(a) Starred:

Total No. on the | Answered | Not put| Postponed | No. of Supplementaries

order paper

20 08 - 1 14

The remaining Starred questions were deemed to have been answered and

replies thereto were laid on the Table of the House.

(b) Unstarred: 40

1. ANNOUNCEMENTS BY THE SPEAKER

(i) Panel of Chairpersons.

Under Rule 13 (1) of the Rules of Procedure and Conduct of Business in the
Haryana Legislative Assembly, the Speaker nominated the following Members to

serve on the Panel of Chairpersons: -

1 Shri Aseem Goel, M.L.A.
2 Smt. Seema Trikha, M.L.A.
3. Shri Jagbir Singh Malik, M.L.A.
4 Shri Randhir Singh Gollen, M.L.A.
(ii) Regarding the Resignation of a Member

The Speaker announced that Under Rule 58 (2) of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly, Shri Kuldeep
Bishnoi, M.L.A. had resigned his seat in the Haryana Legislative Assembly on
03.08.2022 and the same had been accepted by him from the same date.

(iii) Regarding absence of Members

(@  The Speaker informed the House that he has received an intimation through
a letter from Shri Satya Prakash, M.L.A., in which he has expressed his inability to
attend the Haryana Vidhan Sabha Session today i.e. 08" August, 2022, as he is in

abroad.
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(b)  The Speaker informed the House that he has received an intimation through
a letter from Shri Sanjay Singh, M.L.A., in which he has expressed his inability to
attend the Haryana Vidhan Sabha Session commencing from 8" August, 2022 due

to his health reasons.

(¢)  The Speaker informed the House that he has received an intimation through
a letter from Shri Harvinder Kalyan, M.L.A., in which he has expressed his
inability to attend the Haryana Vidhan Sabha Session commencing from 8%

August, 2022 as he is in abroad.

IV. INTIMATION GIVEN BY THE SPEAKER ON VARIOUS MATTERS

The Speaker informed the House that Miss Nitu Ghanghas daughter of Shri
Jai Bhagwan, employee of the Haryana Vidhan Sabha has won the Gold Medal in
boxing championship in Commonwealth Games, 2022 in Birmingham. He further
congratulated to Miss. Nitu Ghanghas and her family members as well as all other

winners of the Haryana State.

He further informed the House that as per the decision taken by the Rules
Committee, which was held on 2" August 2022, the timing of the sitting of the
House has been enhanced from 4 hrs. to 6 hrs. Provision has also been made in the
Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly

in this regard.

He further informed the House that for the first time in the history of Harya-
na and on the pattern of Parliament, Shri Varun Chaudhary, M.L.A. from the
opposition party has been nominated as the Chairperson of the Public Accounts

Committee.

He further informed the House that on the Pattern of Lok Sabha, Canteen
Facility on prescribed subsidized rates has been started in Haryana Assembly also
for the Members of the Haryana Vidhan Sabha.

He further informed the House about the Conference of Commonwealth
Parliamentary Association, which is going to be held in Halifax, Canada during
this month.

He further informed the House that besides Session period, every member
can give three questions in every month as a query and the Members of Haryana

Vidhan Sabha are taking benefit for the same.
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He further informed the House that E-Vidhan has been started first time

during this Session for which he thanked all the Technical officers as well as other
connected officers of MOPA, Staff of Haryana Vidhan Sabha and NIC.

\2

ANNOUNCEMENT BY THE SECRETARY

The Secretary informed the House that the following Bills which were

passed by the Haryana Legislative Assembly during its Sessions held in January-

March Session, 2020 and March Session, 2022 have since been assented to by the

*President/Governor:-

10.

11.

JANUARY-MARCH SESSION, 2020

The Prohibition of Child Marriage (Haryana Amendment) Bill, 2020.

MARCH SESSION, 2022

The Sports University of Haryana, Bill, 2021.

The Haryana Prevention of Unlawful Conversion of Religion Bill,2022.
The Haryana Laws (Special Provisions) Amendment Bill, 2022.

The Haryana Repealing Bill, 2022.

The Haryana Fire and Emergency Services Bill, 2022.

The Haryana Kisan Kalyan Pradhikaran (Amendment) Bill, 2022.

The Haryana Mechanical Vehicles (Levy of Tolls) Amendment Bill, 2022.

The Haryana Water Resources (Conservation, Regulation and Management)
Authority (Amendment) Bill, 2022.

The Haryana Good Conduct Prisoners (Temporary Release) Bill, 2022,
The Transplantation of Human Organs (Haryana Validation) Bill, 2022,

The Haryana Legislative Assembly (Salary, Allowances and Pension of
Members) Amendment Bill, 2022.
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VI. PRESENTATION OF FIRST REPORT OF THE BUSINESS
ADVISORY COMMITTEE

The Speaker presented the First Report of the Business Advisory Committee

as under:-

The Committee meet at 03.00 P.M. on Tuesday, the 2" August, 2022 in the
Chamber of the Hon’ble Speaker.

“The Committee recommends that unless the Speaker otherwise directs, the
Assembly whilst in Session, shall meet on Monday, the 8" August, 2022 at 2.00
P.M. and adjourn after conclusion of Business entered in the List of Business for

the day.

On Tuesday, the 9" August, 2022, the Assembly shall meet at 11.00 A.M.
and adjourn at 6.00 P.M. without question being put.

On Wednesday, the 10" August, 2022 the Assembly shall meet at 11.00
A.M. and adjourn after the conclusion of the Business entered in the List of

Business for the day.

The Committee, after some discussion, further recommends that the
Business on the 8th, 9th and 10th August, 2022 be transacted by the Sabha as

follows:-

MONDAY, THE 8TH AUGUST, 2022 1. Obituary References.
(2.00 P.M.) 2. Questions Hour.

3. Presentation and adoption of First
Report  of the Business Advisory
Committee.

4. Papers to be laid/re-laid on the Ta-
ble of the House.

5. Presentation of Report of the Select
Committee on the Haryana Munici-
pal (Amendment) Bill, 2022.

6. Presentation of Report of the Select
Committee on the Haryana Munici-
pal Corporation (Amendment) Bill,
2022.

7. Presentation, of Supplementary Es-
timates (First Installment) for the
year 2022-2023 and the Report of
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the Estimates Committee thereon.

8. Discussion and Voting on  Sup-
plementary Estimates (First
Installment) for the year 2022-2023.

9.Legislative Business.

TUESDAY, THE 9TH AUGUST, 2022 .
1. Questions Hour.

(11.00 A.M.) 2 The Haryana Appropriation Bill in
respect of Supplementary Estimates
(First Installment) for the vyear
2022-2023.

3. Legislative Business.

WEDNESDAY, THE 10TH AUGUST, 1. Questions Hour.

2022 (11.00 A.M.)
2. Motion under Rule-15 regarding

Non-stop  sitting.

3. Motion under Rule-16 regarding
adjournment of the Sabha sine-die.

4. Papers to be laid, if any.
5. Legislative Business.
6. Any other Business.”

The Parliamentary Affairs Minister moved —

That this House agrees with the recommendations contained in
the First Report of the Business Advisory Committee.

Shri Bhupender Singh Hooda, Leader of the opposition, also spoke on

this matter.

Shri Ram Kumar Gautam, a Member from the Jannayak Janta Party,

also spoke on this matter.
The motion was put and carried unanimously.

VIl. RAISING THE MATTER IN REGARD TO ADJOURNMENT MO-
TION.

As and when, the Speaker started to take up the Calling Attention Motion
No. 6, the Members of the Indian National Congress Party raised the matter of
their Adjournment Motion given notices of by them and demanded the discussion
on their Adjournment Motion but the Speaker asked the Members that their
Adjournment Motion has been clubbed with the Calling Attention Motion No. 6,
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hence they can discuss their issues on the discussion of Calling Attention Motion.
But Members of the Indian National Congress Party time and again insisted upon

their demand and stood up on their seats.

The Speaker asked the Members to take their seats but they continuously
demanded the discussion on their Adjournment Motion. The Speaker did not

accept their demand.
VI, WALK OUT.

All the Members of the Indian National Congress Party staged a walk out as
a protest against on having not considered their demand for discussion on their

Adjournment Motion.

IX. RAISING THE MATTER IN REGARD TO SPECIAL GIRDAWARI
AND COMPENSATION.

Shri Ram Kumar Gautam, a Member from Jan Nayak Janta Party raised the
matter of Special Girdawari and Compensation and stated that Special Girdawari
should be made in the areas of Narnaund Constituency, where crops have been
damaged badly due to recently heavy rain. He further demanded the compensation

for the same.

X. RAISING THE MATTER IN REGARD TO “HAR GHAR
TIRANGA”.

Shri Balraj Kundu, an Independent Member raised the matter of “Har Ghar
Tiranga” and stated that the flags should be distributed free of cost instead of

payment basis.

Xl. CALLING ATTENTION MOTION AND STATEMENT THEREON.
“Iour & faumrael @ emfear < iR frsdt S aven IR
The Speaker informed the House that he had received a Calling Attention
Motion No. 6 given notice of by Shri Balraj Kundu, M.L.A. regarding “u<er &
el @ gafeal < IR faredt S =@@wm IR” and the same has been
admitted.

The Speaker further informed the House that he had also received an
Adjournment Motion No. 1 given notice of by Shri Abhay Singh Chautala, M.L.A.

on the similar subject, which has been converted into Calling Attention Motion No.
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19 and clubbed with Calling Attention Motion No. 6, hence, Shri Abhay Singh

Chautala can ask his supplementary at the time of discussion.

The Speaker further informed the House that he had also received an
Adjournemnt Motion No. 2 given notices of by Dr. Raghuvir Singh Kadiyan and
17 others M.L.A.s (Shri Jagbir Singh Malik, Shri Shamsher Singh Gogi, Smt.
Geeta Bhukkal, Shri Jaiveer Singh, Shri Shishpal Singh, Shri Balbir Singh, Shri
Mewa Singh, Shri Subhash Gangoli, Shri Aftab Ahmed, Rao Dan Singh, Shri
Bharat Bhushan Batra, Shri Mamman Khan, Smt. Shally Chaudhary, Shri Bishan
Lal Saini, Shri Amit Sihag, Shri Varun Chaudhary & Mohd. llyas) on the similar
subject, which has been converted into Calling Attention Motion No. 29 and
clubbed with Calling Attention Motion No. 6, hence, Dr. Raghuvir Singh Kadian

and one other M.L.A. can also ask their supplementaries at the time of discussion.

The Speaker further informed the House that he had also received a Calling
Attention Motion No. 30 given notice of by Shri Neeraj Sharma, M.L.A. on the
similar subject, which has been clubbed with Calling Attention Motion No. 6,

hence, he can also ask his supplementary at the time of discussion.

He further asked Shri Balraj Kundu, M.L.A. to read out his notice and the

Minister concerned to make a statement thereafter.
Shri Balraj Kundu read out his notice.
The Home Minister then made a statement.
XIl. Walk out

During the statement made by the Home Minister on the Calling Attention
Motion, all the Members of the Indian National Congress Party staged a walk out
as a protest against not laying the proper reply by the Home Minister on the
Calling Attention Motion in the House.

XIll. PAPERS RE-LAID/LAID ON THE TABLE OF THE HOUSE

The Parliamentary Affairs Minister re-laid papers from Sr. Nos. 1 to 36 and
laid from Sr. Nos. 37 to 74 on the Table of the House.

XIV. PRESENTATION OF REPORT OF THE RULES COMMITTEE.
The Chairperson (Shri Gian Chand Gupta, Speaker) of the Rules Committee

laid on the Table of the House the Report of the Rules Committee containing the

recommendations of the Committee regarding amendments in the Rules of
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Procedure and Conduct of Business in the Haryana Legislative Assembly, as

required under rule 242 ibid.
XV. PRESENTATION OF REPORTS OF THE SELECT COMMITTEE.

(i)  The Chairperson (Shri Ranbir Singh Gangwa, Deputy Speaker) pre-
sented the Report of the Select Committee on the Haryana Municipal
(Amendment) Bill, 2022.

(i)  The Chairperson (Shri Ranbir Singh Gangwa, Deputy Speaker) pre-
sented the Report of the Select Committee on the Haryana Municipal
Corporation (Amendment) Bill, 2022.

XVI. PRESENTATION OF SUPPLEMENTARY ESTIMATES (FIRST
INSTALMENT) FOR THE YEAR 2022-2023.

The Chief Minister presented the Supplementary Estimates for the year
2022-2023 (First Instalment).

XVII.PRESENTATION OF REPORT OF THE COMMITTEE ON
ESTIMATES .

Shri Subhash Sudha, M.L.A. a Member of the Committee on Estimates
presented the Report of the Committee on Estimates on the Supplementary Esti-
mates for the year 2022-2023 (First Instalment).

XVII1.DISCUSSION AND VOTING ON DEMANDS FOR SUPPLEMEN-
TARY ESTIMATES FOR THE YEAR 2022-2023 (FIRST
INSTALMENT)

Discussion and Voting on the Demands for Supplementary Grants.

As per the past practice and to save the time of the House, the demands on
the order paper (No. 1 to 3, 5, 10 to 17 & 19 and 20) were deemed to have been
read and moved together. The Speaker asked the Members that they can discuss
any demand under Rule 201 of Rules of Procedure and Conduct of Business in
Haryana Legislative Assembly but the general discussion on the supplementary
grants will be held only for the points on which they are made. He also requested
the Members to indicate the demand number on which they wish to raise

discussion.

No Member rose to speak.
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Demand Nos. 1 to 3 were put together and carried.
Demand No. 5 was put and carried.

Demand Nos. 10 to 17 were put together and carried.
Demand Nos. 19 & 20 were put together and carried.

XIX. OFFICIAL RESOLUTION -

Regarding to withdraw the Haryana Control of Organised Crime Bill,
2020.

At 5.47 P.M. the Home Minister moved-

=R Sfed IRty =T fagye, 2020, GAfed TR RiSiebe AT AT
ERT RIS TN BT b T =101 dx+ 3R W e & forv favy Suae
HRT T SRATOM AT g7 {310 06 TawiR, 2020 ®I IR fdar T3 o |

AR fd, Iad fagge sRION & ISFUTA DI, YR & ARG & AJeoa 200 H
QU T Iug=ll &1 AU H I FeAfd & o1y I ARG U fhar T |

IR Ffh IUTS F, IR & WAL & e 201 & MM, I [d8adh P,
YRA & Ieufcl B Feald UTd $HRA B SRIE ¥ forar o |

IR Ffds NI FARST URTY FR=I07 fderies, 2020 &I 4R @& Ul B
FeAfd & oy, 8 A1, 9RA WRGR B 9ol AT AT | [8 A, IRA WRBR

gRT sRAn Ffd Rty =T fA8g®, 2020 @ HA AR < HAF@I Ud I
HATS, oG [T, IR WRBGR BT Id! fewoll gq doll T 59 R S 3R
R HAT, 4R WRGR §RI BB [AGIdl g T8 3R Iad [degd & Ho Urae™

facd HATCTd, NToI¥ a4 T, HRd \XOR g IR®ICH ST dAT Q‘H%Cbldlmdn SSESTeRS

Tae, 1985 (1985 &I ARIH 61) & UEEHl & ARG Y 7Y | TEHAR, 8 FATCAY,
IR WRHR - BRIT & IGUT, ERAVM & HRTAT Bl g w1 b Ir
WRBR Y R & b 98 B Ud U HAGI §RT Iolg I MUl &l &g 4
Gd §U 9 HATG ¥ SWIE [RE &1 a1 o R R &Y | J/el § gHfaar
B U TR WWHR A 8 FAGI, AR AR A SRATON [T AR =7
faeRI, 2020 BT AUH HRA BT SFRIY (BT, Fifdh RAOM A5, HIF AT, IR
WBR gRT B T3 fCwflorl & AgeoR U HeNEd a8 Ud dHR- Pl §RIGT Gl
g

IR [P A ge=g HA weed fore w3 uRue & wfdadl & fded & foy
Jfrpd foar T & | BRI WS TR IO fAeRIe, 2020 BT AIUH o @l
3rgHIE U<t &R fordm T B |
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Safelt o, WRA & WfdE™ @& g 200 AR 201 # Ry MU Sy &
JTEROT H BRAOT ST B fderqdn, gR1 uiRd sRION FAfdd 3fuRE Rl
faerae, 2020 BT AU o7 BT YA U bRl § |”

and spoke for 5 minutes.

The motion was put and carried unanimously.
XX. LEGISLATIVE BUSINESS

(i) BILL TO BE INTRODUCED

The Code of Criminal Procedure (Haryana Amendment) Bill, 2022.

At 5.58 P.M., the Home Minister moved for leave to introduce the Code of

Criminal Procedure (Haryana Amendment) Bill, 2022.
The motion was put and carried.

The Home Minister also introduced the Code of Criminal Procedure
(Haryana Amendment) Bill, 2022.

The motion was put and carried.

(i)  WITHDRAWAL OF THE BILLS.
1. The Haryana Municipal (Amendment) Bill, 2022,

At 6.00 P.M., the Urban Local Bodies Minister moved for leave to withdraw

the Haryana Municipal (Amendment) Bill, 2022.

The motion was put and carried.

The Urban Local Bodies Minister also withdraw the Haryana Municipal
(Amendment) Bill, 2022.

The motion was put and carried unanimously.
2. The Haryana Municipal corporation (Amendment) Bill, 2022.

At 6.01 P.M., the Urban Local Bodies Minister moved for leave to withdraw

the Haryana Municipal corporation (Amendment) Bill, 2022.

The motion was put and carried.
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The Urban Local Bodies Minister also withdrew the Haryana Municipal

corporation (Amendment) Bill, 2022.

The motion was put and carried unanimously.

The Deputy Speaker occupied the Chair from 3.45 P.M. to 5.13 P.M.

The Speaker, with the sense of the house, extended the time of the Sitting of
the House at 6.00 P.M. for 15 Minutes.

The Sabha then adjourned till 11:00 A.M. on Tuesday, the 09" August,
2022.
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BULLETIN NO. 2
Tuesday, the 09" August, 2022
(from 11.00 A.M. to 5.00 P.M.)

I. QUESTIONS

(a) Starred:

Total No. on the | Answered | Not put | Postponed | No. of Supplementaries

order paper

20 10 -- -- 16

The remaining Starred questions were deemed to have been answered and

replies thereto were laid on the Table of the House.

(b) Unstarred: 37
II. CLARIFICATION GIVEN BY THE DEPUTY CHIEF MINISTER.

The Deputy Chief Minister clarified the position in regard to the
photographs of the position of the roads which were showed by Smt. Geeta
Bhukkal, M.L.A. during the Question Hour yesterday i.e. 08.08.2022.

Smt. Geeta Bhukkal, a Member of Indian National Congress Party again
justified her position in regard to the position of roads. She further raised the

matter of Chhuchakwas Bye Pass also.

Shri Bhupinder Singh Hooda & Shri Kuldeep Vats, Members of the Indian

National Congress Party also spoke on this issue.
The Deputy Chief Minister again clarified the position in this regard also.

I11. INTIMATION REGARDING THE NAMES OF THE MEMBERS
FOR PARTICIPATING IN THE ZERO/INTERRUPTION HOUR.

The Speaker informed the House that today i.e. 9" August, 2022,
10 Members had put their names for participating during the Zero/Interruption

Hour and their names are S/Shri Shamsher Singh Gogi, Kuldeep Vats, Subhash
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Gangoli, Smt. Naina Singh Chautala, Neeraj Sharma, Pardeep Chaudhary, Smt.
Kiran Chaudhary, Mewa Singh, Parmod Kumar Vij & Mamman Khan.

Shri Bhupinder Singh Hooda, Leader of the Opposition stated that the
provision should be made in the Rules of Procedure regarding Zero/Interruption
hour.

IV. RAISING THE VARIOUS MATTERS/ DEMANDS IN ZERO
HOUR.

During the Zero Hour, the Speaker allowed the Members to raise the various
matters/ demands of their respective constituencies. Thereafter, S/Shri Shamsher
Singh Gogi, Kuldeep Vats, Subhash Gangoli, Smt. Naina Singh Chautala, Neeraj
Sharma, Pardeep Chaudhary, Smt. Kiran Chaudhary, Mewa Singh, Parmod Kumar
Vij, Mamman Khan, Balraj Kundu & Randhir Gollen M.L.As. raised the various

matters/ demands of their respective constituencies.

V. WELCOME TO THE TEACHERS AND STUDENTS OF THE DELHI
PUBLIC SCHOOL, KARNAL.

During the Zero Hour, the Speaker on the behalf of the House, welcomed to
the Teachers and Students of the Delhi Public School, Karnal who were sitting in

the Visitors Gallery to witness the proceedings of the House.

VI. ADJOURNMENT OF THE SITTING.

The Deputy Speaker announced that the House is adjourned for 1 hour for
Lunch Break.

The House then adjourned at 1.00 P.M. for 1 hour and
re-assembled at 2.00 P.M.

VIlI. NOTICE OF CALLING ATTENTION MOTIONS /ADJOURNMENT
MOTIONS / NON OFFICIAL RESOLUTIONS.

When some Members from the Indian National Congress Party sought the fate
of their Calling Attention Motions/Adjournment Motions/ Non-Official
Resolutions given notices of by them, the Speaker informed them that those were
either disallowed or sent to the Government for comments within 48 hours or
under consideration or allowed. The Speaker further asked the Members that as
and when the comments will receive from the Government, the same will be

informed to the Members.
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VIIl. CALLING ATTENTION MOTIONS AND STATEMENTS THERE-
ON.

(i) Te D dIGg, 9 Y G99 Ad R . 9. 9. & @4 #fhar g
SR ¥ FEad B HH 4T R |

The Speaker informed the House that he had received a Calling Attention

Motion No. 7 given notice of by Shri Abhay Singh Chautala, M.L.A. regarding <&
® TES, § I G AP W L. T, . B T AT §RT SR ¥ Fad & 9T g
TR and the same has been admitted.

The Speaker further informed the House that he had also received a Calling
Attention Motion No. 21 given notices of by Shri Bharat Bhushan Batra and 3
other M.L.As. (Rao Dan Singh, Shri Jagbir Singh Malik & Shri Induraj) on the
similar subject, which has been clubbed with Calling Attention Motion No. 7,
hence, Shri Bharat Bhushan Batra and 1 other Member can ask their

supplementaries at the time of discussion.

The Speaker further informed the House that he had also received a Calling
Attention Motion No. 28 given notices of by Shri Aftab Ahmed and 2 other
M.L.As. (Shri Mamman Khan & Shri Bharat Bhushan Batra) on the similar
subject, which has been clubbed with Calling Attention Motion No. 7, hence, Shri
Aftab Ahmed and 1 other Member can ask their supplementaries at the time of

discussion.

The Speaker further informed the House that he had also received a Calling
Attention Motion No. 42 given notice of by Shri Neeraj Sharma, M.L.A. on the
similar subject, which has been clubbed with Calling Attention Motion No. 7,

hence, he can also ask his supplementary at the time of discussion.

He further asked Shri Abhay Singh Chautala, M.L.A. to read out his notice

and the Minister concerned to make a statement thereafter.
Shri Abhay Singh Chautala read out his notice.
The Mines & Geology Minister then made a statement.

The Chief Minister, The Home Minister & The Power Minister also spoke

on this issue.
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(i) R o 4 ogell § @@ R M & RO dFs! 3 d|g |
Maer & TG TR |

The Speaker informed the House that he had received a Calling Attention
Motion No. 45 given notice of by Shri Amit Sihag, M.L.A. and Shri Shishpal
Singh, M.L.A. regarding “fR=ar forar 3 uggeil # @dt Rea St & sRU dael o a”R
# Maw @1 9 IR and the same has been admitted.

He further asked Shri Amit Sihag, M.L.A. to read out his notice and the

Minister concerned to make a statement thereafter.
Shri Amit Sihag read out his notice.

The Agriculture and Farmers Welfare Minister then made a statement.

IX. LEGISLATIVE BUSINESS
(i) BILLSTOBE INTRODUCED

1. The Haryana Goods and Services Tax (Amendment) Bill, 2022.

At 04.14 P.M., the Minister of State for Labour and Employment moved for

leave to introduce the Haryana Goods and Services Tax (Amendment) Bill, 2022.

The motion was put and carried.

The Minister of State for Labour and Employment also introduced the

Haryana Goods and Services Tax (Amendment) Bill, 2022.
The motion was put and carried Unanimously.

2. The Haryana Water Resources (Conservation, Regulation and Man-
agement) Authority (Second Amendment) Bill, 2022.

At 04.14 P.M., the Agriculture and Farmers Welfare Minister moved for
leave to introduce the Haryana Water Resources (Conservation, Regulation and
Management) Authority (Second Amendment) Bill, 2022.

The motion was put and carried.
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The Agriculture and Farmers Welfare Minister also introduced the Haryana
Water Resources (Conservation, Regulation and Management) Authority (Second
Amendment) Bill, 2022.

The motion was put and carried Unanimously.

3. The Haryana Municipal (Amendment) Bill, 2022.
At 04.15 P.M., the Urban Local Bodies Minister moved for leave to
introduce the Haryana Municipal (Amendment) Bill, 2022

The motion was put and carried.

The Urban Local Bodies Minister also introduced the Haryana Municipal
(Amendment) Bill, 2022.

The motion was put and carried Unanimously.

4, The Haryana Municipal Corporation (Amendment) Bill, 2022.

At 04.16 P.M., the Urban Local Bodies Minister moved for leave to

introduce the Haryana Municipal Corporation (Amendment) Bill, 2022
The motion was put and carried.

The Urban Local Bodies Minister also introduced the Haryana Municipal
Corporation (Amendment) Bill, 2022.

The motion was put and carried Unanimously.

X.  WELCOME TO THE SPEAKER/DEPUTY SPEAKER AND
MEMBERS OF THE PUNJAB VIDHAN SABHA.

During the Legislative Business the Speaker on the behalf of him and the
House, welcomed to Shri Kultar Singh Sandhwan, Speaker, Punjab Vidhan Sabha,
Shri Jai Kishan Rori, Deputy Speaker, Punjab Vidhan Sabha Shri Rajneesh
Dahiya, Shri Nachttar Pal & Shri Sukhvinder Kotli, Members of Punjab Vidhan
Sabha, who were sitting in the VIPs Gallery to witness the proceedings of the

House.



91

Xl. RESUMPTION OF LEGISLATIVE BUSINESS.
(i) BILLS FOR CONSIDERATION AND PASSING

The Code of Criminal Procedure (Haryana Amendment) Bill, 2022.

At 04.16 P.M., the Home Minister moved-

That the Code of Criminal Procedure (Haryana Amendment) Bill, 2022, be
taken into consideration at once.

The motion was put and carried.
The Bill was then considered clause by clause.
Clause 2 was put and carried.
Clause 1, Enacting Formula and the Title were put one by one and carried.
The Home Minister moved-
That the Bill be passed.
The motion was put and carried unanimously.

(i) BILL FOR INTRODUCTION, CONSIDERATION AND
PASSING)

The Haryana Appropriation (No. 3) Bill, 2022.

At 04.20 P.M., the Chief Minister introduced the Haryana Appropriation
(No. 3) Bill, 2022 and also moved-

That the Haryana Appropriation (No. 3) Bill be taken
into consideration at once.

The motion was put and carried.
The Bill was then considered clause by clause.

Clause 2, Clause 3, Schedule, Clause 1, Enacting Formula and the Title were

put one by one and carried.
The Chief Minister moved-
That the Bill be passed.

The motion was put and carried unanimously.
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XIl. CONGRATULATORY MESSAGE TO THE PLAYERS.

Shri Bhupinder Singh Hooda, Leader of the Opposition made a suggestion
that we should make a Standing Ovation for the players, who had won the Medals

in Commonwealth Games 2022.

The Chief Minister stated that we have already passed the Resolution in this
regard. He further congratulated to the winners of the Commonwealth Games
2022.

(At this time the House gave a Standing Ovation for the players)

The Speaker informed the House that a Congratulatory Message will be

sent to the winners as well as other participants.

The Sports Minister announced in the House that this time award money
will be given to first, second & third winner alongwith those players who have got
the fourth position also. He further stated that Rs. 15 Lakh will be given to the

fourth positioning persons instead of Rs. 7.5 Lakh.
XI11. NON-OFFICIAL RESOLUTION.

At 4.27 P.M., Smt. Geeta Bhukkal, a Member from the Indian National

Congress Party, moved the following resolution :-

“fh I8 Feq uog fazafdeme, TverTe d Aefdenerd & Awgdl &l
T A dm g & ARG dor faenfay & ffa @ @Refor e
Uoig fdzafdency # arar &1 BRI &1 el ol gHRed He
& foTT WRBR BT RIBRer wxar g1,

and spoke for 22 minutes.

Dr. Abhe Singh Yadav, Shri Ram Kumar Gautam, Members from the
Treasury Benches, spoke for 3 & 1 minute respectively.
The Education Minister, by way of reply, spoke for 6 minutes.

The Deputy Speaker occupied the Chair from 3.50 P.M. to 04.05 P.M. &
04.37 to till the adjournment of the sitting.

The Sabha then adjourned till 11.00 A.M. on Wednesday, the 10" August,
2022.
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BULLETIN NO. 3

Wednesday, the 10" August, 2022
(from11.00A.M.to 6.23 P.M.)

|. QUESTIONS

(a) Starred:

Total No. on the | Answered | Not put| Postponed | No. of Supplementaries

order paper

20 11 - - 20

The remaining Starred questions were deemed to have been answered and

replies thereto were laid on the Table of the House.

(b) Unstarred: 35

1. WELCOME TO THE COUNCILLORS OF MUNICIPAL COMMITTEE, RATIA /
MUNICIPAL CORPORATION PANCHKULA.

During the Question Hour, the Speaker on behalf of the House, welcomed
Shri Vijay Kumar, Shri Ramesh Kumar, Shri Dheeraj Kumar, Shri Gaurav Sharma,
Shri Gurpreet Singh, Shri Ajmer Singh, Shri Ajay Gupta, Shri Karnail Singh & Shri
Joginder Kumar, newly elected Councillors of Municipal Committee, Ratia & Shri
Narender Pal Singh, Councillor of Municipal Corporation, Panchkula, who were

sitting in the VIP’s Gallery to witness the proceedings of the House.

1. REGARDING ABSENCE OF MEMBERS

The Speaker informed the House —

(a) that he has received an intimation through an Email from Shri Parmod
Kumar Vij, M.L.A., in which he has expressed his inability to attend the
Haryana Vidhan Sabha Session today i.e. 10" August, 2022, due to
family function.

(b)that he has received an intimation through an Email from Shri Balraj

Kundu, M.L.A., in which he has expressed his inability to attend the
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Haryana Vidhan Sabha Session today i.e. 10" August, 2022, due to
domestic affairs and personal reasons.
(c)that he has received an intimation through an Email from
Shri Pardeep Chaudhary, M.L.A., in which he has expressed his inability
to attend the Haryana Vidhan Sabha Session today i.e. 10" August, 2022,
due to his personal reasons.
IV. INTIMATION REGARDING “HAR GHAR TIRANGA”.

The Speaker informed the House that he will hoist the National Flag at
M.L.As. Hostel, Sector-3, Chandigarh on 13" August, 2022 at 10.00 A.M. He
further invited all the Members of the Haryana Legislative Assembly for the

purpose.

V.  MOTION UNDER RULE 15

The Parliamentary Affairs Minister moved-

That the proceedings on the items of Business fixed for today be
exempted at this day’s sitting from the provisions of the Rule ‘Sittings
of the Assembly’, indefinitely.

The motion was put and carried unanimously.
VI. MOTION UNDER RULE 16
The Parliamentary Affairs Minister moved-

That the Assembly at its rising this day shall stand adjourned
sine die.
Shri Bhupinder Singh Hooda, Shri Jagbir Singh Malik and Dr. Bishan Lal,
Members from the Indian National Congress Party urged the Speaker to extend the
sittings of the House so that more Members can get ample opportunity to speak on

the various issues of their respective constituencies.

The Parliamentary Affairs Minister also spoke and clarified the position in

this regard.

The motion was put and carried unanimously.

VII. INTIMATION REGARDING THE NAMES OF THE MEMBERS
FOR PARTICIPATING IN THE ZERO/INTERRUPTION HOUR.

The Speaker informed the House that today i.e. 10" August, 2022,

20 names were taken out after the draw for participating in the Zero/ Interruption
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Hour and their names are S/Shri Varun Chaudhary,
Smt. Shakuntla Khattak, Bharat Bhushan Batra, Vinod Bhayana, Smt. Geeta
Bhukkal, Jagbir Singh Malik, Aftab Ahmed, Abhay Singh Chautala, Balbir Singh,
Rajesh Nagar, Jogi Ram Sihag, Ram Kumar Gautam, Mohd. llyas, Leela Ram,
Sheeshpal Singh, Amarjeet Dhanda, Ram Karan, Rao Dan Singh, Lakshman Napa
and Laxman Singh Yadav.

VIIl. RAISING THE VARIOUS MATTERS/ DEMANDS IN ZERO
HOUR.

During the Zero Hour, the Speaker allowed the Members to raise various
matters/demands of their respective constituencies. Thereafter,
S/Shri Varun Chaudhary, Smt. Shakuntla Khattak, Bharat Bhushan Batra, Vinod
Bhayana, Smt. Geeta Bhukkal, Jagbir Singh Malik, Aftab Ahmed, Abhay Singh
Chautala, Balbir Singh, Rajesh Nagar, Jogi Ram Sihag, Ram Kumar Gautam,
Mohd. llyas, Leela Ram, Sheeshpal Singh, Amarjeet Dhanda, Ram Karan, Rao
Dan Singh, Lakshman Napa, Laxman Singh Yadav, Rakesh Daultabad & Dharam
Singh Chhoker M.L.As. raised various matters/ demands of their respective

Constituencies.
IX. WALK OUT.

During the Zero Hour Dr. Bishan Lal, a Member from the Indian National
Congress Party staged a walk out as a protest against not getting the opportunity to

speak during the Session.
X.  ADJOURNMENT OF THE SITTING.

The Deputy Speaker announced that the House is adjourned for 1 hour for
Lunch Break.

(The House then adjourned at 124 P.M. for 1 hour and
re-assembled at 2.24 P.M.)

Xl. RESUMPTION OF ZERO HOUR.

During the Zero Hour, the Speaker again allowed the Members to raise
various matters/ demands of their respective Constituencies. Thereafter,
S/Shri Dura Ram, Smt. Shally, Jagdish Nayar, Somvir, Nayan Pal Rawat, Smt.
Renu Bala, Bishan Lal Saini, Aseem Goel, Narender Gupta, Parveen Dagar,

Mahipal Dhanda, Ishwar Singh, Satya Parkash, Induraj, Bishamber Singh, Deepak
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Mangla, Ram Niwas, Ram Kumar Kashyap & Ghan Shyam Saraf M.L.As. raised

various matters/ demands of their respective Constituencies.

XIll. WELCOME TO THE FORMER, MEMBER OF HARYANA LEGIS-
LATIVE ASSEMBLY.

During the Zero Hour, the Speaker on behalf of the House, welcomed Shri
Rajdeep Phaugat, former Member of Haryana Legislative Assembly who was

sitting in the VIPs’ Gallery to witness the proceedings of the House.

X111, CALLING ATTENTION MOTION AND STATEMENT THEREON.

(i)  Regarding the drug menace in the State.

The Speaker informed the House that he had received a Calling Attention
Motion No. 15 given notice of by Shri Abhay Singh Chautala, M.L.A. regarding

the drug menace in the State and the same has been admitted.

The Speaker further informed the House that he had also received a Calling
Attention Motion No. 25 given notices of by Shri Amit Sihag and 3 other M.L.As.
(Shri Shishpal Singh, Shri Mewa Singh & Smt. Geeta Bhukkal) on the similar sub-
ject, which has been clubbed with Calling Attention Motion No. 15, hence, Shri
Amit Sihag and 2 other Members can ask their supplementaries at the time of dis-

cussion.

The Speaker further informed the House that he had also received a Calling
Attention Motion No. 41 given notice of by Shri Neeraj Sharma on the similar sub-
ject, which has been clubbed with Calling Attention Motion No. 15, hence, he can

also ask his supplementary at the time of discussion.

He further asked Shri Abhay Singh Chautala, M.L.A. to read out his notice
and the Minister concerned to make a statement thereafter.

Shri Abhay Singh Chautala read out his notice.
The Home Minister then made a statement.

XIV. WELCOME TO THE FORMER, MEMBER OF HARYANA LEGIS-
LATIVE ASSEMBLY.
During the discussion on the Calling Attention Motion No. 15, the Speaker

on the behalf of the House welcomed to Shri Naresh Sharma, former Member of
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Haryana Legislative Assembly who was sitting in the VIPs’ Gallery to witness the

proceedings of the House.

XV. RESUMPTION OF CALLING ATTENTION MOTION

(i)Regarding problem of water logging and consolidation of Land in the
State.

The Speaker informed the House that he had received a Calling Attention
Motion No. 35 given notice of by Smt. Kiran Choudhry, M.L.A. regarding
problem of water logging and consolidation of Land in the State and the same has

been admitted.

He further asked Smt. Kiran Choudhry, M.L.A. to read out her notice and

the Minister concerned to make a statement thereafter.
Smt. Kiran Choudhry then read out her notice.

The Deputy Chief Minister then made a statement.

XVI. PRESENTATION OF REPORTS OF THE COMMITTEE ON
PUBLIC ACCOUNTS.

(i)  The Chairperson (Shri Varun Chaudhary) of the Committee on Public
Accounts presented the Eighty Third Report of the Committee on
Public Accounts for the year 2022-2023 on Reports of the
Comptroller and Auditor General of India on Compliance Audit of
Social, General and Economics Sectors and State Finances for the
year ended 31 March, 2020.

(i)  The Chairperson (Shri Varun Chaudhary) of the Committee on Public
Accounts presented the Eighty Fourth Report of the Committee on
Public Accounts for the year 2022-2023 on Report of the Comptroller
and Auditor General of India on Revenue Sector for the year ended
31 March, 2018.

XVII. CONGRATULATIONS/APPRECIATION GIVEN BY THE
CHIEF MINISTER.

The Chief Minister appreciated all the Members of the House for taking
interest in E-Vidhan System.
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He further informed the House that after making necessary amendments in
Rules, the timings of the Sitting of the House has been enhanced from 4 hrs. to 6

hrs., which proved a good experience.

He also praised of the food facility which has been started for the Members

of this House on prescribed subsidized rates on the pattern of Parliament.

He also congratulated the winners of Commonwealth Games, 2022 and
announced in the House that the winners will be honoured on 16" August, 2022 at
5.00 P.M. in Gurugram.

He further congratulated to all for the Raksha Bandhan festival.

He also appealed to all the Members of House that we should perform our

moral duty for the celebration of “Amrit Mahotsav of Independence”.

XVIIL.BRIEF STATEMENT MADE BY THE CHIEF MINISTER.
The Chief Minister made a brief statement in regard to various

matters/issues raised by the Hon’ble Members in Zero/Intrruption Hour during the
Session from 08.08.2022 to 10.08.2022.

XIX. PAPERS LAID ON THE TABLE OF THE HOUSE.

The Parliamentary Affairs Minister laid papers from Sr. Nos. 1 to 8 on the
Table of the House.

XX. LEGISLATIVE BUSINESS

(i) BILLS FOR CONSIDERATION AND PASSING

1. The Haryana Goods and Services Tax (Amendment) Bill, 2022.
At 5.44 P.M., the Deputy Chief Minister moved-

That the Haryana Goods and Services Tax (Amendment) Bill be taken
Into consideration at once.

The motion was put and carried.

The Bill was then considered clause by clause.
Sub Clause 2 of Clause 1 was put and carried.
Clauses 2 to 19 were put together and carried.

Schedule 4 and 5 were put together and carried.
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Sub Clause 1 of Clause 1, the Enacting Formula and the Title were put one

by one and carried.

The Deputy Chief Minister moved-
That the Bill be passed.
The motion was put and carried unanimously.

2. The Haryana Water Resources (Conservation, Regulation and
Management) Authority (Second Amendment) Bill, 2022.

At 5.47 P.M., the Agriculture and Farmers Welfare Minister moved-

That the Haryana Water Resources (Conservation, Regulation and
Management)  Authority (Second Amendment) Bill be taken
in to consideration at once.

Shri Jagbir Singh Malik and Shri Varun Chaudhary, Members of the Indian

National Congress Party spoke for 1 minute respectively.
The Chief Minister by way of reply spoke for 4 minutes.
The motion was put and carried.
The Bill was then considered clause by clause.
Clause 2 was put and carried.
Clause 1, Enacting Formula and the Title were put one by one and carried.
The Agriculture and Farmers Welfare Minister moved-
That the Bill be passed.
The motion was put and carried unanimously.

3. The Haryana Municipal Corporation (Amendment) Bill, 2022.
At 5.54 P.M., the Urban Local Bodies Minister moved-

That the Haryana Municipal Corporation (Amendment) Bill be taken in-
to consideration at once.

Shri Jagbir Singh Malik, a Member from the Indian National Congress Party
spoke for 2 minutes.

The Urban Local Bodies Minister, by way of reply, spoke for 3 minutes.
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The motion was put and carried.

The Bill was then considered clause by clause.
Clauses 2 to 10 were put together and carried.
Clause 1, Enacting Formula and the Title were put one by one and carried.
The Urban Local Bodies Minister moved-
That the Bill be passed.

Shri Jagbir Singh Malik, a Member from the Indian National Congress Party

spoke for 2 minutes.
The Deputy Chief Minister also spoke for 2 minutes.
The Urban Local Bodies Minister, by way of reply, spoke for 2 minutes.
The motion was put and carried.

XXI. MATTER IN REGARD TO CHHUCHAKWAS BYE PASS.

During the Legislative Business, Smt. Geeta Bhukkal, a Member from
the Indian National Congress Party, raised the matter regarding the Chhuchakwas

Bye Pass and asked the clarification from the Deputy Chief Minister.
The Deputy Chief Minister clarified the position in this regard.
XXII.RESUMPTION OF THE LEGISLATIVE BUSINESS.

4, The Haryana Municipal (Amendment) Bill, 2022.
At 6.08 P.M., the Urban Local Bodies Minister moved-

That the Haryana Municipal (Amendment) Bill be taken into consideration
at once.

The motion was put and carried.
The Bill was then considered clause by clause.
Clauses 2 to 10 were put together and carried.
Clause 1, Enacting Formula and the Title were put one by one and carried.

The Urban Local Bodies Minister moved-



101

That the Bill be passed.
The motion was put and carried unanimously.

(if) (BILL FOR INTRODUCTION, CONSIDERATION AND PASSING)

The Haryana Police (Amendment) Bill, 2022.

At 6.11 P.M., the Home Minister introduced the Haryana Police (Amendment)
Bill, 2022 and also moved-

That the Haryana Police (Amendment) Bill be taken in-
to consideration at once.

Shri Jagbir Singh Malik, Shri Varun Chaudhary and Shri Aftab Ahmed,
Members from the Indian National Congress Party spoke for 2, 3 minutes and for a

while respectively.
The Deputy Chief Minister, spoke for 1 minute.
The Chief Minister also spoke for 3 minutes.
The Home Minister, by way of reply spoke for 1 minute.

On a suggestion made by some Members of the Indian National Congress
Party and agreed by the Chief Minister and the Deputy Chief Minister, the Home

Minister with the permission of the Speaker, moved-

“The Haryana Police (Amendment) Bill, 2022 may be referred to the
Select Committee for consideration”.

He also moved-

That this House authorizes the Speaker, Haryana Vidhan Sabha to
constitute the Select Committee keeping in view the proportionate
strength of various parties in the House.

The motion was put and carried unanimously.

XXII.WELCOME TO THE FORMER MEMBER OF THE HARYANA
LEGISLATIVE ASSEMBLY.

During the Legislative Business, the Speaker on behalf of the House,
welcomed Shri Phool Singh Kheri, former Member of the Haryana Legislative
Assembly, who was sitting in the VIPs’ Gallery to witness the proceedings of the

House.
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XXIV.WELCOME TO THE MEMBERS WHO WERE BORN BEFORE
THE INDEPENDENCE OF THE INDIA.

The Deputy Chief Minister suggested that on the occasion of ‘Amrit
Mahotsav of Independence’ the House should welcome the three Members namely
Dr. Raghuvir Singh Kadian, Shri Ram Kumar Gautam & Shri Ranjeet Singh Chau-

tala, Power Minister, who were born before India got its freedom.

The Speaker, on behalf of the House then welcomed the above named

Members. He further wished longevity for the above said Members.

The Deputy Speaker occupied the Chair from 12.28 P.M. to till the

adjournment of the sitting for lunch break.

The Sabha then adjourned sine die.
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